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STATE OF KARNATAKA ... APPELLANT(S)
:Versus:

INDO DOHA CHEMICALS & PHARMACEUTICALS

LTD. AND ORS. ETC. RESPONDENT(S)

JUDGMENT

Pinaki Chandra Ghose, J.

1. Leave granted.
2. These appeals project a challenge to the judgment and order

dated 11.5.2015 rendered by the High Court of Karnatka in
the appeals preferred by the respondents herein, thereby
acquitting them of the charge under Sections 120B and 109 of
Indian Penal Code, 1860 (for short “IPC”) read with Sections
13(1)(e) and 13(2) of the Prevention of Corruption Act, 1988
(for short “1988 Act”) as framed against them and also
resultantly setting-aside the order of the Trial Court for
confiscation of properties, both movable and immovable, of

the concerned firms, as mentioned therein. In the meantime,
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after the conclusion of the arguments, the respondent No.1
expired and, thus in law, the appeals against her have abated.
Nevertheless, in view of the gamut of the imputations and the
frame-work of the charges as well as the nature of the
evidence, oral and documentary, available on records,
reference to her role and involvement, based thereon in
collaboration with other respondents would have to be
essentially examined. The respondents-accused would
hereinafter be referred to as respondents/accused/A1/A2/A3/
A4, as the case may be, contingent on the context.

. Charges were framed against A1 — former Chief Minister of the
State of Tamil Nadu and the co-accused viz. A2, A3 and A4
(respondents herein), for commission of the alleged offences
punishable under Section 13(1)(e) read with Section 13(2) of
the 1988 Act and further under Section 120-B and Section
109 of IPC. It is the case of the prosecution that Al (since
deceased) was the Chief Minister of Tamil Nadu from 24%
June, 1991 till 13" May, 1996. Prior to this, she was a
member of the Rajya Sabha from April, 1984 till 27" January,

1989 and further she was a member of Tamil Nadu Legislative
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Assembly from 27™ January, 1989 till 30™ January, 1991. She
also acted in the films during 1964-1972. Facts reveal that she
was the daughter of late Smt. N.R. Sandhya, who also acted in
films during 1960’s. Smt. N.R. Sandhya died in the year 1971
and by virtue of her mother’s Will dated 01.11.1971, Al
became the owner of the following properties viz.,

(i) Land and building at No.36, Poes Garden, Chennai-86;
(i) House at Plot No0.36, Door No0.8/3/1099 in Sri Nagar

Officer’s Colony at Hyderabad City;
(iiij Lands totally measuring 10.20 acres in Sy.No.52 and

Sy.No.50 of Jeedimetla village and Sy. No0.93/1 of Pet
Basheerabad Village in Metchal Taluk in Ranga Reddy
Dist. of Andhra Pradesh with Grape Garden, Farm House

and Servants quarters;
(iv) Land in Sy.No.93/2 to the extent of 3.15 acres in Pet

Basheerabad village in Andhra Pradesh;

In addition to the above properties, A1 was also in possession

of —

(v) Agricultural land measuring 3.43 acres in Cheyyur Taluk
now in Anna Dist. (as per Doc. No.4564/81,

dt.16.12.1981 of SRO North Madras);
(vi) An old Ambassador car and an old Contessa car;
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(viij A new Maruti car bearing registration No.TMA-2466

worth Rs.60,435/- and
(viii) Company shares.

Thus, the assets which were in the possession of A1 up to
1987 were found to be worth only Rs.7.5 lakhs. Besides, she
also claimed to have possessed balance in her bank accounts
to the extent of Rs.1 lakh and certain items of jewellery.

. A2 - Tmt. Sasikala Natarajan is the wife of one Mr. M.
Natarajan who had joined Government service as a Publicity
Assistant in the Department of Information and Public
Relation, Government of Tamil Nadu, in the year 1970 and
thereafter promoted in succession eventually as Deputy
Director in the year 1986 in the same department. He
tendered his resignation from Government service on 1°
November, 1988 which was accepted by the Government of
Tamil Nadu with retrospective effect on 3™ April, 1991.

. A2, as it appears from the facts, is the daughter one C.
Vivekanandan, a Medical Compounder, and her marriage with
said Natarajan was held in the early 1970’s. A2 was initially
an occasional visitor to the residence of A1 at No.36, Poes

Garden, Chennai-86, and started permanently living there
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with Al from 1988 onwards and was acknowledged and
declared by Al as her friend-cum-sister. A2 continued to live
with Al since then.

. A3 — Tr. V.N. Sudhakaran is the son of A2’s elder sister Smt.
Vanithamani and T.T. Vivekanandan. He started residing at
No.36, Poes Garden, Chennai-86 in the year 1992 while
pursuing his studies at New College, Chennai. Al had
acknowledged and proclaimed A3 as her “foster son” and had
conducted his marriage with one Sathiyalakshmi at Chennai
on 7.9.1995, in a lavish celebrations.

. A4, Tmt. J. Elavarasi is the wife of late V. Jayaraman, the
elder brother of A2. The said V. Jayaraman was a Government
servant and he died in December, 1991 due to electrocution
while attending to works in the Grape Garden of Al at
Hyderabad. Following her husband’s death, A4 came to live at
No.36, Poes Garden, Chennai-86, from the beginning of 1992.

. The case of the prosecution is that, as on 1.7.1991, Al was
found in possession of properties and pecuniary resources in
her name and in the name of A2 Smt. N. Sasikala, who was

living with A1 at No. 36, Poes Garden, Chennai to the extent of
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Rs.2,01,83,957/- including the properties acquired in the
name of M/s. Jaya Publications, M/s. Sasi Enterprises and
Namadhu MGR, which had been floated by Al and A2 with
themselves as partners. But, after 1.7.1991, there was sudden
spurt in the acquisition of assets and during this period, Al
and A2 floated several firms in the names of A2, A3 and A4

viz.,
i. M/s. d. Farm Houses;
ii. M/s. J.S. Housing Development;
iii. M/s. Jay Real Estate;
iv. M/s. Jaya Contractors and Builders;
v. M/s. J.S. Leasing and Maintenance;
vi. M/s. Green Farm Houses;
vii. M/s. Metal King;
viii. M/s. Super Duper TV (P) Ltd.,
ix. M/s. Anjaneya Printers Pvt. Ltd.,
X. M/s. Ramraj Agro Mills Ltd.,
xi. M/s. Signora Business Enterprises Pvt., Ltd.,
xii. M/s. Lex Property Development Pvt., Ltd.,
xiii. M/s. Riverway Agro Products Pvt., Ltd.,
xiv. M/s. Meadow Agro Farms Pvt., Ltd.,
xv. M/s. Indo Doha Chemicals & Pharmaceuticals Ltd.,
xvi. M/s. A.P. Advertising Services;
xvii. M/s. Vigneswara Builders;
xviii. M/s. Lakshmi Constructions;
xix. M/s. Gopal Promoters;
xx. M/s. Sakthi Constructions;
xxi. M/s. Namasivaya Housing Development;
xxii. M/s. Ayyappa Property Developments;
xxiii. M/s. Sea Enclave;
xxiv. M/s. Navasakthi Contractors and Builders;
xxv. M/s. Oceanic Constructions;
xxvi. M/s. Green Garden Apartments;
xxvii. M/s. Marble Marvels;
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xxviii. Vinod Video Vision;

xxix. Fax Universal,

xxxX. Fresh Mushrooms;

xxxi. M/s. Super Duper TV., and
xxxii. M/s. Kodanadu Tea Estate;

9. The further case of the prosecution is that during the check
period i.e. from 1.7.1991 to 30.4.1996, there were no business
activities at all in respect of many of the above firms, and in
respect of others, the activities were more in the nature of
acquiring assets like lands, machinery, building etc., which
were not production oriented. No income-tax returns were filed
by these firms. No assessment for commercial tax has also
been done with respect to the business of these firms. Al also
did not file her Income-tax returns for the assessment years
1987-88 to 1992-93 till November, 1992 and when this issue
was sought to be raised in Parliament, Al filed the income-tax
returns for the above period in November, 1992. Subsequent
to 1.7.1991, assets in the form of movable and immovable
properties and pecuniary resources like bank deposits etc.,
were found acquired not only in the name of Al, but also in

the names of A2, A3 and A4 and the firms floated in their

names. Scrutiny of various bank accounts maintained in the
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names of Al to A4 and in the names of the above firms
disclosed that huge credits in cash had been frequently made
into various accounts which were not commensurate with the
income of the individuals and of the firms concerned. There
were frequent transfers of amounts between one account to
the others to facilitate illegal acquisition of assets. The huge
quantum of such assets, when viewed in the context that Al
was holding the office of the Chief Minister and that A2, A3
and A4 were living under the same roof with Al and not
having sufficient means to acquire the assets in their names,
established that the assets were actually acquired by Al.

10. It is further alleged that, pursuant to the criminal
conspiracy between Al, a public servant and her associates
viz., A2, A3 and A4, to acquire and possess properties and
pecuniary resources by Al in her name and in the names of
A2, A3 and A4 and in the names of various firms floated by
them, they amassed properties and pecuniary resources to the
tune of Rs.66,64,73,573/- (later corrected as
Rs.66,65,20,395/-), which was grossly disproportionate to the

known sources of income of A1 and A2 to A4 during the check
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period from 1.7.1991 to 30.4.1996. According to the
prosecution, the income from the known sources of A1 during
this period, such as rental income, interest derived from
various bank deposits and other deposits held by her in her
name and in the names of A2, A3 and A4, agricultural income,
loans and the salary received by her as Chief Minister of Tamil
Nadu, worked out to a total of Rs.9,34,26,054/-, whereas
during this period the expenditure incurred by Al including
repayment of principal amounts and interest on loan, and
other outgoings were assessed at Rs.11,56,56,833/-. Thus, as
on 30.4.1996, A1 being a public servant was found to have
acquired and possessed pecuniary resources and properties in
her name and in the names of A2, A3 and A4 and the firms
floated by them, which were overwhelmingly disproportionate
to her known sources of income to the extent of
Rs.66,65,20,395/- (Rupees Sixty Six Crores Sixty Five Lakhs
Twenty Thousand Three hundred and Ninety Five only) which
is an offence of criminal misconduct within the definition of
Sec.13(1)(e) punishable under Section 13(2) of 1988 Act and

A2, A3, and A4 conspired with Al and abetted the commission
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of the above offence.

11. On 14.6.1996, Dr. Subramanian Swamy (PW-232), the
then President of Janata Dal lodged a complaint against Al
before the Principal Sessions/Special Judge, Madras, under
Section 200 of Cr.P.C., alleging that Al, after assuming the
public office as Chief Minister of Tamil Nadu, had acquired
properties and earned income disproportionate to her known
sources of income. The said complaint was registered as
Crl.M.P. No0.3238 of 1996 and by order dated 21.06.1996, the
Principal Sessions Judge/Special Judge directed investigation
under Section 17 of 1988 Act and Section 202 of Cr.P.C. and
further directed to collect necessary materials and submit a
report before the Court within a period of two months.
Pursuant to the said order, PW-240 - Smt. Letika Saran, a
senior IPS Officer, took up the investigation, collected records
and documents from various sources.

12. During the investigation, the said order passed by the
Principal Sessions Judge/Special Judge was challenged before
the High Court of Madras. The investigation was stayed for a

brief period and thereafter the High Court was pleased to

Page 11



12

direct the Director of Vigilance and Anti Corruption, Madras
(hereinafter also referred to as “DVAC”) to take appropriate
steps to investigate into the allegations made in the complaint
and ultimately, an FIR was filed against A1l on 18.9.1996 as
per Ext.P-2266.

13. During investigation, after conducting search of the
residential premises of Al and various other locations, the
Investigating Officer found several incriminating materials and
voluminous documents were seized and statements of a large
number of witnesses were recorded. The incriminating
evidence collected during such investigation disclosed the
complicity of A2 to A4 in the alleged offence. Hence, an
application was filed before the Special Judge on 22.01.1997
for addition of A2, A3 and A4 as co-accused and for
incorporation of additional offences under Section 120-B of
I[PC read with Sections 13(2) and 13(1)(e) of 1988 Act and
Section 109 of IPC. On completion of such investigation,
PW-259 (Shri Nallamma Naidu) laid the charges against all the
accused on 4.6.1997 which was duly registered as Spl. C.C.

No.7/97 on the file of the IX Additional Sessions Judge
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(Special Court, I), Chennai.
14. The ball was set into motion and following charges were
framed by the Special Judge, Chennai:

Firstly:- That you Al to A4 during the period
between 1.7.1991 and 30.4.1996 in Chennai and
other places in Tamil Nadu, you Al being a public
servant, along with you A2 to A4, were parties to a
criminal conspiracy with the object of acquiring and
possession pecuniary resources of income to the
extent of Rs.66,65,20,395/- in the names of you Al
and in the names of you A2 to A4 and the thirty two
(32) business enterprises floated in the names of A2
to A4, for which you (Al) could not satisfactorily
account and you (A2 to A4) abetted Al by holding a
substantial portion of the pecuniary resources and
property in your names (A2 to A4) on behalf of you
and thereby you Al to A4 committed an offence
punishable u/Sec.s 120-B LP.C. r/w 13(2) r/w 13(1)
(e) of Prevention of Corruption Act, 1988 and within
the cognizance of this Court.

Secondly:- That you Al in pursuance of the said
criminal conspiracy, during the said period and the
said places, being a public servant to wit the Chief
Minister of the State of Tamil Nadu, acquired and
possessed in your name and in the names of A2 to
A4 and in the names of the business enterprises
floated in the names of A2 to A4, pecuniary
resources and property disproportionate to your
known sources of income to the extent of
Rs.66,65,20,395/- for which you could not
satisfactorily account, and thereby you A1 committed
an offence punishable u/Sec. 13(2) r/w 13(1)(e) of
Prevention of Corruption Act, 1988 and within the
cognizance of this Court.

Thirdly:- That you A2 to A4 in pursuance of the said
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15.

16.

14

criminal conspiracy during the said period and the
said places abetted A1 who was a public servant, by
intentionally aiding her in the possession of
pecuniary resources and property disproportionate to
her known sources of income and for which she
could not satisfactorily account, by holding a
substantial portion of the said pecuniary resources
and property in your names and in the names of the
business enterprises floated in your names, and
thereby you A2 to A4 committed an offence
punishable u/Sec. 109 LP.C. r/w 13(2) r/w 13(1)(e)
of Prevention of Corruption Act, 1988 and within the
cognizance of this Court.

The charges were denied by the accused persons. During
the pendency of the trial, the D.V. & A.C. was permitted
further investigation under Section 173(8) of Cr.P.C. and was
granted letters rogatory by the Designated Court for collecting
evidence and materials relating to the alleged accumulation of
disproportionate assets/wealth by Al in conspiracy with A2
outside the country. On the basis of the evidence collected
during further investigation, a separate FIR in Crime
No.2/AC/2000 was filed by the prosecution on 2.9.2000
against A1l and A2 which culminated into a charge-sheet dated
23.3.2001 registered as Spl.C.C. No.2/2001.

Subsequent thereto evidence was recorded from time to

time. Thereafter, steps were taken under Section 313 Cr.P.C.
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So far as A1 was concerned, she was permitted to answer a
questionnaire which was delivered to her with a direction to
answer it on 25.2.2003, which was adhered to by Al. A2 to A4
were also questioned as per Section 313 Cr.P.C. which was
duly concluded on 26.2.2003. Thereafter, defence witnesses
were examined. Thereafter, by its judgment dated 18.11.2003
in Transfer Petition (Criminal) Nos.77-78/2003, the Supreme
Court transferred the said matter to the State of Karnataka
and in terms of the said judgment, the Government of
Karnataka by its order dated 27.12.2003 duly accorded
sanction for establishment of the Special Curt at Bangalore
and by Notification dated 19.02.2005, duly appointed Shri
B.V. Acharya, Senior Advocate and former Advocate General of
Karnataka as Public Prosecutor to conduct the said matter.
17.Thereafter, the said matter bearing Spl.C.C. No.7/1997 was
renumbered as Spl.C.C. No0.208/2004 and Spl.C.C. No.2/2001
was renumbered as Spl.C.C. No.209/2004 on the file of the
Special Judge (i.e. 36™ Addl. City Civil & Sessions Judge at
Bangalore. Subsequent thereto certain steps were taken on

behalf of the accused and the matter travelled up to this
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Court/Supreme Court whereafter the trial was resumed before
the Special Judge. The accused were called upon to examine
their witnesses and subsequently 99 witnesses were produced
before the Court and concluded their evidence. Narration of all
eventful factual interventions has been avoided being not
decisively essential for the adjudication.

18. It appears that the Trial Court after hearing the parties
culled out the following points for determination:

(a) Whether the prosecution proves beyond all
reasonable doubt that Al, being a public servant
acquired and possessed in her name and in the
names of A2 to A4 and in the names of business
enterprises floated in their names, pecuniary
resources and assets of the value of
Rs.66,65,20,395/- disproportionate to her known
source of income during the check period from
01.07.1991 and 30.04.1996, which she could not

satisfactorily account?

(b) Whether the prosecution further proves beyond
reasonable doubt that Al to 4 were parties to a
criminal conspiracy with the object of acquiring
and possessing pecuniary resources and assets to
the extent of Rs.66,65,20,395/- in the names of
Al and in the names of A2 to 4 and the 32
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19.

17

business enterprises floated in the names of A2 to
4 and thereby committed the offence punishable
u/Sec. 120-B of Indian Penal Code R/w. Sec.13
(2) R/w. Sec. 13 (1) (e) of Prevention of Corruption
Act, 19887

(c) Whether the prosecution further proves beyond all
reasonable doubt that A2 to A4 abetted the
commission of the above offence by intentionally
aiding Al in the acquisition and possession of
pecuniary resources and properties
disproportionate to her known source of income by
holding substantial

portion thereof in their names and in the names of 32

business enterprises floated in the names of A2 to

A4, rendering them liable for conviction for the

offence punishable u/Sec. 109 Indian Penal Code

R/w. Sec. 13(2) R/w. Sec.13(1)(e) of Prevention of

Corruption Act, 19887

(d) What order ?

The Trial Court appraised the evidence adduced in
respect of the points formulated by it and duly dealt with the
charges framed against the accused. The Trial Court
elaborately dealt with the matter after considering the

evidence, facts as well as the judgments cited before it, the
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contentions raised and after dealing with all aspects of the

18

matter, inter alia held that:

...... There is no argument from any quarters that
the choice of the check period has caused any
prejudice or disadvantage to the accused in any
manner. Hence, in my view, the period of 5 years
selected by the prosecution is reasonably sufficient
to give a fair and comprehensive picture of the
known source of income and pecuniary resources
and property in the possession of the accused so to
arrive at a fair decision on the issues involved in
this proceedings.”

20.From the facts it appears, the prosecution has listed the

details of assets held by the accused at the beginning of the

check period i.e. 1.7.1991 in Annexure-I (Ext.P-2327). The

said Annexure is reproduced hereunder:

ANNEXURE -1
(ASSETS AS ON 1.7.1991)

Block No. 3 in plot No. 36 to the
extent of 651.18 Sq. Mtrs.
building in Sri Nagar Officers
Colony, Hyderabad city
purchased from Koka Sambasiva
Rao, S/o Hariprakash Rao at
Door No. 8/3/1099 in Sri Nagar
Officers Colony, Hyderabad city

SI. Description of the property Standing in Value of the
No the name property (Rs.)
of
Land and building at No. 36, M/s Natya Kala 1,32,009.00
Poes Garden Chennai-86 (Sy. Nikethan, rep. by
No. 1567 of Tenampet) Smt. N.R.
purchased from R. Sarala Sandhya and
Selvi J.Jayalalitha
Door No. 8/3/1099, Ward No. 8, 50,000.00
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Two Farm houses, Servant
quarters and other buildings
within the Grape garden
compound in Jeedimetla village
and Pet Basheerbad in Qut
Bullapur (Mandal) of Ranga
Reddy Dist., in Sy. No. 50 and
52/E of Jeedimetla village and
Sy. No. 93E and 93 U of Pet
Basheerbad village (Total extent
11.35 acres)

1,65,058.50

Land in Sy. No. 93/3 to the extent
of 3.15 acres(1.36 Hectares) at
Pet Basheerbad village in
Medchal Tq. in A-P.,

13,254.50

Agricultural land measuring 3.43
acres in Cheyyhur village in Sy.
No. 366/2,5,6 purchased from
M.N. Venkatachala Mudaliar, S/o
Natesa Mudaliar, No. 1046/8,
Thiruvotriyur Main Road,
Kaladipettai, Chennai.

Selvi J.
Jayalalitha

17,060.00

Land and flat No. 7, R.R. Flats,
3/4 , Antu Street, Santhome,
Chennai-4 of Smt N. Sasikala
C —Rs. 2,75,000/-

S — Rs. 35,750/-

F — Rs. 2,780/-

Smt. N.
Sasikala

3,13,530.00

Building at Door No. 19,
Pattammal Street, Chennai in
Plot No. 83, R.S. No. 4087,
Extent 18907 Sq. ft. purchased
from V.H. Subramanian, S/o H.
Venkatasubban,15, Venkatraman
Street, Srinivasa Avenue,
Chennai-28

M/s Jaya
Publications
(Selvi J.
Jayalaitha
and Smt. N.
Sasikala)

5,70,039.00

Shop No. 14, Ground Floor at
602, Anna Salai, Chennai-6
purchased from Mohd. Hanif, No.
7, Gulam Abbas Ali Khan, 1st
Street, Thousland Lights,
Chennai-6 in the name of M/s

M/s Sasi
Enterprises

98,904.00
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Sasi Enterprises
C - Rs. 85,000/-
S — Rs. 13,045/-
F — Rs. 859/-

Undivided share of land only at
Door No. 14, Khadar Navaz Khan
Road, Nungambakkam in R.S.
No. 58/51 to the extent of
68/12000 undivided share in 11
grounds and 736 Sq. ft. of land
purchased from M/s Holiday
Sports Pvt. Ltd., office at 14,
Khadar Navaz Khan Road,
Chennai-6

2,10,919.00

10.

Land and building at Door No.
213/B, St. Mary’s Road in Sy.
NO. 72, New No. 212, Extent
1206 Sq.ft. Ft. purchased from K.
Selvaraj, S/o Munusamy Naidu,
44, Vanniyampathy Street,
Mandaveli, Chennai-28

Selvi J.
Jayalalitha

3,60,509.00

11.

Shop No. 18 of 189 Sq. ft. in
ground floor at Door No. 602,
Mount Road together with
54/42656t of undivided share of
land in 17 grounds and 1856 Sq.
ft. in R. S. No. 3/10 and 3/11 of
Block No. 71 of Mylapore
purchased from Mustafa M.
Lohani, S/o Moiz K. Lohani and 2
others of 134, Angappan Naikan
Sreet, 3rd Floor, Chennai-1

1,05,409.00

12.

Land and building at Tanjore in
Sy. No. 1091 to the extent of
2400 Sq. Ft. purchased from V.N.
Somasundaram, S/o V.
Namachiayam, 14, Thilagar
Street, Ayyappa Nagar, Trichy.

M/s Sasi
Enterprises
(partners —
Selvi J.
Jayalaalitha
and Smt N.
Sasikala)

1,57,125.00

13.

Vacant site at H.D.Road, in 3rd
Dvn, 6th Ward, Haar Nombu
Chavadi in Tanjore to the extent
of 5100 Sq. ft. in T.S. No.1091

M/s Sasi
Enterprises

1,15,315.00
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purchased from K Loganathan,
S/o K.N. Kuppusamy of 1279,
Old Nellu Mettu St. East Gate,
Tanjore.

14,

Vacant site at Ward No. 6 in
Mahar Nombu Chavadi to the
extent of 8970 Sq. ft. in T.S. No.
1091 of Tanjore purchased from
Muthu Lakshmi, W/o V.N.
Somasundaram of No. 11
Thilagara Street, Ayyappan
Nagar, Trichy.

2,02,778.00

15.

Land and building at
Abishekapuram, Ponnagar in
Trichy in plot No. 102, 3rd Cross
Road, New Ward No. K in Block
No. 30, T.S. No. 107 (totally
measuring 3525 Sq. ft.
purchased from Mirasi of 22-A
Willion Road, Cantonment,
Trichy.

Smt. N.
Sasikala

5,85,420.00

16.

Dry land to the extent of 3.23
acres in Sy. No. 402-2 of
Sundarakottai village,
Mannargudi Tq. Tanjore Dist.,
purchased from Ummool Pajriya
Ammal, W/o Anwartheen
Raouthar, Naina Mohd.
Raouthar, S/o Anwardeen
Raouthar, No. 4, Hussain Road,
Koothannallore, Needamangalm,
Tanjore.

M/s Sasi
Enterprises

75,210.00

17.

Land and building at Thiru Vi.
KAlIndustrial

Estate, Guindy in Sy.

No. 55 & 56, Block No. VI, Extent
5658 Sq. ft. Shed No. C-8, Adyar
purchased from K. Viswanathan,
S/o S.K.R. Karuppan Chettiar,
184, Vembuliamman Koil Street,
Union Carbide Colony,
Kottivakkam, Chennai-41 — Sole
prop. of M/s Heatex Equipments

M/s Jaya
Publications

5,28,039.00
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18.

Maruthi car bearing Reg. No.
TMA 2466 (new)

Selvi J.
Jayalalitha

60,435.00

19.

Contessa car bearing Reg. No.
TN-09/0033

2,56,238.00

20.

Swaraj Mazda van bearing Reg.
No. TSI 9090

1,76,172.67

21.

Trax jeep bearing Reg. No. TSJ
7299

1,04,000.00

22.

Swaraj Mazda van bearing Reg.
No. TSR 333

2,99,845.00

23.

Trax jeep bearing Reg. No. TSJ
7200

1,04,000.00

24.

Cash balance as on 1.7.1991 in
Canara Bank at Kellys branch
with SB Acc. No. 38746 opened
on 30.12.1988 in the name of
Smt. N. Sasikala

Smt. N.
Sasikala

13,601.98

25.

Cash balance as on 1.7.1991 in
Central Bank of India,
Secunderabad with SB Acc. No.
20614 opened on 19.5.1989 in
the name of Selvi J. Jayalalitha

Selvi J.
Jayalalitha

9,18,210.29

26.

Cash balance as on 1.7.1991 in
Canara Bank of Mylapore branch
with CA No. 1952 opened on
23.10.1989 in the name of
Namadhu MGR in which Selvi J.
Jayalalitha and Smt. N. Sasikala
are partners

Namadhu
MGR

5,51,826.94

27.

Cash balance as on 1.7.1991 in
Canara Bank of Mylapore branch
with SB Acc. No. 23218 opened

on 23.5.1990 in the name of Smt.

N. Sasikala

Smt. N.
Sasikala

1,40,198.25

28.

Cash balance as on 1.7.1991 in
Canara Bank of Mylapore branch

M/s Jaya
Publications

7,83,860.97
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with CA No. 2047 opened on
26.9.1990 on transfer from Kellys
branch in the name of Selvi J.
Jayalalitha and Smt. N. Sasikala

rep. by Selvi
J. Jayalalitha
and Smt. N.

Sasikala

29.

F.D. No. 451/1990, dt. 19.6.1990
with Canara Bank of Mylapore

64,520.00

30.

Cash balance as on 1.7.1991 in
the Bank of Madurai, Anna Nagar
branch with SB Acc. No. 5158
opened on 28.2.1990 in the
name of Selvi J. Jayalalith

Selvi J.
Jayalalitha

2,57,886.25

31.

Cash balance as on 1.7.1991 in
Canara Bank of Mylapore branch
with CA No. 2018 opened on

12.10.1990 in the name of Selvi J.

Jayalalitha

2,40,835.02

32.

Cash balance as on 1.7.1991 in
Canara Bank of Mylapore branch
with SB Acc. No. 23832 opened
on 16.4.1991 in the name of Selvi
J. Jayalalitha

5,20,396.45

33.

Cash balance as on 1.7.1991 in
Canara Bank of Mylapore branch
with CA No. 2061 opened on
21.3.1991 in the name of Sasi
Enterprises in which both Selvi J.
Jayalalitha and Smt. N. Sasikala
are the partners

M/s Sasi
Enterprises

2,29,578.49

34.

FD in Kothari Oriental Finance in
the name of Selvi J. Jayalalitha

Selvi J.
Jayalalitha

1,00,000.00

35.

”

”

36.

”

”

37.

FD with Sriram Finance in the
name of

3,00,000.00

38.

5,00,000.00

39.

20,00,000.00

40.

7,00,000.00

41.

Investment in the form of Equity
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shares in Madras Oxygen and
Acetylene Co., Ltd., Coimbatore
by J. Jayalalitha’s mother during
1969 and 1971and inherited by
Selvi J. Jayalalitha

42.

Investment in the form of shares
in Kunal Engineering Co., Ltd.,
Ambattur, Madras-58 by Selvi J.
Jayalalitha on 22.5.1978 for 1000
shares which have secured 500
bonus shares on 18.2.1983

43.

Value of 2140 old sarees and
other dresses found at No. 36,
Poes Garden at the time of
Search

4,21,870.00

44.

86 items of jewels of Selvi J.
Jayalalitha as evaluated by M/s
VBC Trust on 31.3.1991

17,50,031.00

45.

62 items of jewels claimed to be
of Smt. N.Sasikala as evaluated
by M/s VBC Trust on 31.3.1991

Smt. N.
Sasikala

9,38,460.00

46.

Silver wear weighing 700 kgs (as
per the IT returns filed by Selvi J.
Jayalalitha) (value worked out at
the rate of Rs. 4,000/- per kg.)

Selvi J.

Jayalalitha

28,00,000.00

47.

Amount deposited in MIDS No.
716767, dt. 30.4.1990 of Bank of
Madurai, Anna Nagar for 2 years
by Selvi J. Jayalalitha which was
in force as on 1.7.199

10,00,000.00

48.

Cash balance as on 1.7.1991 in
CDS - ITP Acc. No. 32 of Selvi J.
Jayalalitha in Central Bank of
India, T. Nagar branch, Chennai -
17.

21,389.00

49.

FD of Rs. 5 lakh deposited in
Sriram Investments Ltd.,
deposited on 12.11.1990 by Selvi
J. Jayalalitha from her SB Acc.

5,00,000.00
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No. 5158 o BOM, Anna Nagar
branch which after subsequent
renewals is to mature on
29.1.1998.

50.

Advance amount paid for
purchase of 72/12000 undivided
share of land in 11 grounds and
1736 Sq. ft. in R.S. No. 58/5 at
14, Gems Court, Kadhar Navaz
Khan Road, Nungumbakkam,
paid by Ch. No. 513735, dt.
23.4.1990 of CB, Madras which
was registered as document No.
641/1993 of SRO, Thousand
Lights branch, dt. 28.7.1993)

M/s Sasi
Enterprises

50,000.00

51.

MIDR No. 66/9 with Central Bank
of India, Secunderabad
deposited on 2.5.1990

Selvi J.
Jayalalitha

3,00,000.00

52.

Cash balance as on 1.7.1991 in
SB Acc. No. 38671 of Canara
Bank, Kellys in the name of Selvi
J. Jayalalitha

1,80,031.22

Grand Total

2,01,83,956.53

21. The Trial Court also gave the details of the income,

derived by the accused during the check period i.e.1.7.1991 to

30.4.1996, in Annexure-III, (being Ext.P-2329) which is set out

hereunder:

ANNEXURE-III

(Ex.P.2329)

(Income during the check period from 1.7.1991 to 30.4.1996)
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Sl. Details of income Amount (Rs.) Exhibits

No

1. Loan obtained from Indian Bank, 25,00,000 P.1258 -
Abhiramapuram in the name of M/s P.1260
Sasi Enterprises of which
the outstanding principal was
Rs. 13,55,023/-

2. Loan obtained from Indian Bank, 28,00,000 P.1210
Abhiramapuram in the name of -1212
M/s J. Farm Houses of which
the principal of Rs. 28 lakh was
outstanding besides Rs.
1,23,041/- as interest;

3. Loan obtained from Indian Bank, 7,00,000 P.1171
Abhiramapuram in the name of P.1173
M/s J.S. Housing Development
of which the principal of Rs. 7
lakh was outstanding besides
Rs. 37,184/- as interest;

4. Loan obtained from Indian Bank, 5,00,000 P.1161
Abhiramapuram in the name of P.1163
M/s Jay Real Estate of which the
entire principal of Rs. 5 lakh was
outstanding besides Rs.
28,407/- as interest;

5. Loan obtained from Indian Bank, 75,00,000 P.1230
Abhiramapuram in the name of to
M/s Anjaneya Printers Pvt., Ltd., 1233
of which the principal of Rs. 75 1004
lakh was outstanding besides
Rs. 8,81,477/- as interest;

6. Loan obtained from Indian Bank, 17,86,000 P.1355
Abhiramapuram in the name of to
Maha Subhalakshmi Kalyana 1357
Mandapam of which the
principal of Rs. 17,86,000/- was
outstanding besides Rs.
1,95,802/- as interest;

7. Loan obtained from Indian Bank, 83,00,000 P.1328
Abhiramapuram in the name of -
M/s Lex Property Development P.1330
(P) Ltd., of which the P.1008

outstanding principal was Rs.
83 lakh;
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Loan obtained from Indian Bank,
Abhiramapuram in the name of
Kodanadu Tea Estate of which
the principal of Rs. 375 lakh
was outstanding;

3,75,00,000

P.997
to
P.1003

Loan taken from Can Fin Homes on
FD No. 352/1994-95 on

25.8.1995 by Selvi J.

Jayalalitha.

75,00,000.00

P.548,
P.550

P.555,
P.2287

10.

Income by way interest to Selvi
J. Jayalalitha (vide her A/c in SB
No. 23832 of CB/ Mylapore);

4,52,871.00

P.A377

11.

Income by way of interest to
Selvi J. Jayalalitha (vide her
Fixed Deposits in FD No.
1000/92 — Rs. 79,890/-; 1398/92
—Rs. 73,233/-; 237/93 — Rs.
54,247/-; 632/93 — Rs. 49,315/-
of Canara Bank, Mylapore for
Rs. 27 lakh credited in SB
23832 and CA 2018 of Canara
bank, Mylapore of Selvi J.
Jayalalaitha;

2,56,685.00

P.1377
P.1382

12.

Interest from Kothari Orient
Finance Ltd., to Selvi J.
Jayalalitha (vide FDR No. 47740
(53389) & 63848);

60,437.82

13.

Interest paid from Kothari Orient
Finance Ltd., to Selvi J.
Jayalalitha (vide FDR No0s.48172,
53390 & 64308);

60,434.78

14.

from Kothari Orient Finance Ltd.,
J. Jayalalitha (vide FDR Nos.
53391 & 64280);

50,434.78

15.

Interest from Can Finance to
Selvi J. Jayalalitha (vide FDR
No. 186/1991-92);

8,76,896.00

P.A377

16.

Interest from Can Finance to
Selvi J. Jayalalitha (vide FDR
No. 352/1994-95);

4,71,808.00

P.A377
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17.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 5006835) for Rs. 30 lakh;

6,53,818.00

P.1382

18.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 5007694) for Rs. 15 lakh;

3,09,088.60

P.1382

19.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 5015954 for Rs. 15 lakh

2,09,928.50

P.1382

20.

Interest from Sriram Investments

to Selvi J. Jayalalitha (vide FDR No.

5015955 for Rs. 10 lakh;

1,39,947.80

P.1382

21.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 5015956 for Rs. 5 lakh;

84,522.80

P.1382

22.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 71533 for Rs. 5 lakh;

1,27,871.50

P.1382

23.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 21330 for Rs. 5 lakh;

87,960.83

P.1382

24,

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 5025367 for Rs. 20 lakh;

1,34,977.00

P.1382

25.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 45897 for Rs. 20 lakh;

4,76,023.27

P.1382

26.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 47437 for Rs. 3 lakh;

2,06,237.00

P.1382

27.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 73211 for Rs. 20 lakh;

5,02,207.00

P.1382

28.

Interest from Sriram Investments
to Selvi J. Jayalalitha (vide FDR
No. 31251 dt. 4.5.1990 for Rs. 7
lakh during the check period;

87,024.00

P.1382
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29.

Interest paid to Selvi J.
Jayalalitha (vide SB 5158 of
Bank of Madurai, Anna Nagar,
Chennai;

47,265.81.00

P.1960

30.

Interest paid to Smt. N. Sasikala
(vide her SB 22792 of CBlI,
Secunderabad);

27,304.00

P.936
P.937

31.

Interest paid to Selvi J.
Jayalalitha (vide SB 20614 of
CBI, Secunderabad);

3,17,781.00

P.936
P.937

32.

Interest paid to Selvi J.
Jayalalitha from Medium Term
Deposit in CBI, Secunderabad
(vide NPD 669 - Rs. 27,272.08;
68/33 — Rs. 77,162.40; 60/9 -

Rs. 14,874/-; 70/9 — Rs. 42,143/-)

1,61,451.48.00

P.936
P.937

33.

Agrl. Income from Grape
Garden, Hyderabad in favour of
Selvi J. Jayalalitha;

5,78,340.00

P.O38

34.

Income by way of clearings in
the account in SB 20164 of CBI,
Secunderabad in favour of Selvi
J. Jayalalitha towards rental
income for 36, Sri Nagar Colony,
Hyderabad;

3,42,520.40

P.936

35.

Interest paid to Selvi J.
Jayalalitha through SB 38671 of
Canara Bank, Kellys Branch
opened on 19.12.1988;

14,446.00

P.975

36.

Income from the monthly income
deposit scheme of Selvi J.
Jayalalitha from the deposit
amount of Rs. 10 lakhl (vide
MIDS No. 716767 dt. 30.4.1990)
of Bank of Madurai which lasted
till 8.6.1992 though the FD
matured on 30.4.1992 for which
the interest was received
through SB 38671 of Canara
Bank, Kelly Branch of Selvi J.

82,600.00

P.1961
P.1960
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Jayalalitha

37.

Interest from SB Acc. No. 23218
of Canara Bank, Mylapore to N.
Sasikala;

1,89,761.00

P.1510

38.

Interest of Rs. 29,490/- from
FDR No. 718/1992 of Canara
Bank, Mylapore to Smt. N.
Sasikala for Rs. 18 lakh; Rs.
53,260/- from FDR No.
954/1992; Rs. 48,822/- from
FDR No. 1397/1992; Rs.
48,822/- from FDR No.
236/1993; Rs. 44,384/- from
FDR No. 633/1993; & Rs.
32,340/- from FDR No.
868/1993;

2,57,118.00

P.1510
P.1519

39.

Interest from Can Finance in
FDR No. 189/1991-92 for Rs. 25
lakh to N. Sasikala;

10,03,191.00

P.1510

40.

Income by way of clearing in SB
22792 of CBI, Secunderabad of
Smt. N. Sasikala (rental income
for No.16, Radhika Colony,
Secunderabad);

2,23,000.00

P.937

4]1.

Interest paid to Smt. N. Sasikala
through SB 38746 of Canara
Bank, Kellys Branch;

3,901.00

Po77

42.

Interest from SB 24621 of
Canara Bank, Mylapore to V.N.
Sudhakaran;

24,323.00

P.1572

43.

Interest from FDR No.
1401/1992 of Canara Bank,
Mylapore for Rs. 5 lakh to V.N.
Sudhakaran;

13,562.00

P.1572

44,

Interest from FDR 238/1993 of
Canara Bank, Mylapore for Rs.
5 lakh by renewal of FDR
1401/1992;

12,329.00

P.1576
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45,

Hire charges from ACT India
Ltd., for the vehicle No. TSR 333
Swaraj Mazda van owned by
V.N. Sudhakaran from 3.2.1993;

9,18,910.00

P.659

46.

Brokerage charges received by
V.N. Sudhakaran for the
deposits made by Selvi J.
Jayalalitha in Can Fin. Homes
Ltd., (vide FDR Nos. 186/1991-
92 & 352/1994-95;

3,00,000.00

P.548

47.

Loan obtained by Smt. J.
Elavarasi from Royapetta
Benefit Fund (RBF Nidhi) Ltd.,
(vide HML/787, dt. 7.10.1995);

35,00,000.00

48.

Hire charges received from ACT
India Ltd., for the vehicle No.
TN-01/H-9999 of Swaraj Mazda
van owned by Smt. J. Elavarasi
from 3.2.1993 to 30.4.1996;

6,26,410.00

P.658

49.

Interest paid to Smt. J.
Elavarasi, guardian of Vivek by
SB A/c.No. 25389 of Indian
Bank, Abhiramapuram;

9,763.00

P.1613

50.

Income by way of monthly
interest from 7/1991 to 4.6.1992
in respect of the FD of Rs. 7
lakh in Sriram Investments Ltd.,
(vide FD receipt No. 31251,

dt.4.5.1990) deposited through Ch.

No. 907521, dt. 4.5.1990 of
Selvi J. Jayalalitha from her
BOM Acc. of Anna Nagar;

90,807.59

P.126-132

51.

Salary of Selvi J. Jayalalitha as
CM of Tamil Nadu at Re. 1/- per
month drawn for 27 months;

27.00

P.694-697

52.

Lease income of Indo Doha
from SPIC in respect of SIPCOT
Industries in Cuddalore (Rs.
1,22,40,000/-) from 14.12.1994
to 8.4.1996 after deducting

30,40,000.00

P.563,
P.564
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payment to SPICOT (Rs. 72
lakh) and payment of Rs. 20
lakh to James Frederick for
purchases of shares of INDAG
Products Ltd.,

53.

Rental income from S7,
Ganapathy Colony, Thiru-Vi-Ka
Industrial Estate, “Guindy,
building of Jaya Publications
given on lease from January,
1993 to April, 1996 from SPIC.,

37,67,358.00

P.655-657

54.

Rental income from No. 19,
Pattammal Street, Mandaveli,
building of Selvi J. Jayalalitha
given on lease from January,
1994 to April, 1996;

2,33,769.00

P.655-657

55.

Rental income from 21,
Padmanabha Street, T. Nagar,
Chennai, building of Anjaneya
Printers Pvt., Ltd., given on
lease Form July, 1995 to April,
1996;

3,82,500.00

X-2

56.

Interest derived in SB A/c No.
4110 of Indian Bank,
Abhiramapuram in the name of
Master Vivek;

10,213.00

P.1138

57.

Rental income and Rental
advance derived for the house
at No. 1, Murphy Street, Akkarai
of J.S. Housing for the period
from 07/1995 to 04/1996;

91,000.00

58.

Rental income (including rental
advance of Rs. 20,000/-) from
Flat No. 7, Antu Street,
Santhome, Mylapore (RR Flats)
of Smt. N. Sasikala;

1,94,000.00

59.

Rental income & advance from
Shop No. 20 of No. 14,

KhadarNavazkhan Rd. (Gem Court),

2,70,900.00
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Nungambakkam, Chennai for
the period from 1/1992 to 4/1996
(Rs. 4000 x 4) + Rs. 4600 x 35)
+ Rs. 5300 x 13) + Rs. 25000);

60.

Rental income & advance from
No. 1, Wallance Garden, 1st
Street, 4th Floor from 12/1994 to
04/1996 (Rs. 25000 x 17) + (Rs.
75000);

4,50,000.00

61.

Rental income & advance from
Shop No. 9, Khadar Navazkhan
Rd. (Gem Court), Chennai for
the period from 1/1992 to 4/1996
(Rs. 4000 x 49) + Rs. 4500 x 3)
+ (Rs. 45000 as advance)

2,01,000.00

62.

Rental income & advance from
Shop No. 8, Khadar Navazkhan
Rd. (Gem Court), Chennai for
the period from July, 1993 to
30.4.1996 (Rs. 3600 x 34) + (Rs.
21600 as advance)

1,44,000.0

63.

Amounts received towards
Family Benefit Fund & Gratuity
by Smt. J. Elavarasi during
August & October, 1993 & June,
1994 on the death of her
husband V. Jayaraman,

1,01,231.00

P.991,
P.994

64.

Net income from Maha
Subhalakshmi Kalyana
Mandapam, Arumbakkam,
Chennai for the period from
8/1993 to 4/1996

14,50,097.60

P.1966

Grand Total

9,34,26,053.56

22.

The Trial Court relied upon the oral and documentary

evidence in respect of the said income and also the objections

raised on behalf of the accused and thereafter came to the
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conclusion as follows:

“Thus, answering the objections raised by the
accused as above and in the light of the above
discussion, my finding on the total income of the
accused during the check period is as under:

Total income computed

as per Annexure III — Rs.9,34,26,053.56
Less: Item No.55 - Rs. 35,000.00
Less: Item No.60 - Rs. 1,22,750.00
Rs.9,30,68,303.56
Add: Item No.29 - Rs. 4,427.19
Add: Item No.27 - Rs. 1,15,640.00
Add: Item No.48 - Rs. 6,60,064.00
Add: Item No.52 - Rs. 48,35,000.00

Add: Item No0.33 (Grape Garden)- Rs. 4,21,660.00

Total income - Rs.9,91,05,094.75

Thereafter, the Trial Court dealt with the expenditure

incurred between the check period which is specifically stated

in Annexure-IV (Ext.P-2330) which is set out hereunder:

EXPENDITURE INCURRED BETWEEN 1.7.1991 &
30.04.1996

ANNEXURE - IV (Ex.P.2330)

Sl.

No.

Details of Expenditure Amount in Exhibits
(Rs)

Witnesses
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Amount paid towards interest in
respect of the loan of
Rs.1,50,00,000/- availed by M/s.
Jaya Publications from Indian
Bank, Abirampuram, while

closing the loan account on
25.06.1994 (Apart from the
principal amount of
Rs.1,50,00,000/-)

50,93,921 P.1027 PW.182

Repayment of Loan availed by
M/s. Sasi Enterprises from
Indian Bank,
Abirampuram

Rs.11,44,977.00 (P) Rs.
6,87,706.00 (1)
Rs.18,32,683.00

18,32,683 P.1260 PW.182

Payment of interest on loan of
Rs.28,00,000/- availed by

J Farm Houses from Indian
Bank

Abirampuram

23,774 P.1212 PW.182

Payment of Interest on loan of
Rs.7,00,000/- availed by M/s. J S
Housing Development from Indian
Bank, Abirampuram.

11,887.00 P.1173 PW.182

Payment of interest on loan of
Rs.5,00,000/- availed by

M/s. Jay Real Estate, from
Indian Bank, Abirampuram

11,887 P.1163 PW.182

Payment of interest on loan of
Rs.75,00,000/- availed by M/s.
Anjaneya Printers (P) Ltd.,

11,81,425.16 P.1233 PW.182

Payment of interest on loan of
Rs.17,86,000/- availed by M/s.
Mahasubha Lakshmi

Kalyana Mandapam, from
Indian Bank, Abirampuram.

3,84,400.00 | P.1356 PW.182

Payment of interest on loan of
Rs.83,00,000/- availed by

M/s. Lex Property Development
(P) Ltd., from Indian Bank,
Abirampuram.

17,52,069.00 | P.1330 PW.182

Amount paid to corporation of
Madras towards sanction

of building plan in respect of
M/s Jaya Publications for change

of roof at MF-9, Guindy Industrial
Estate, Guindy (paid on 14.2.94)

13,840.00 P.65 PW.20
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10

Amount paid to Corporation of
Madras towards sanction
of building plan in respect of

M/s. Anjaneya Printers (P) Ltd., at
No.21, Padmanabha Street, T.
Nagar, Chennai-17 (paid on
14.2.94)

14,560.00

P.64

PW.20

11

Amount paid to Corporation of
Madras towards building
plan in respect of M/s. Lex

Property Development (P) Ltd.,
No.149, and 150, TTK Road,
Chennai — 18 (Paid on
20.12.95)

1,45,320.00

P.51

PW.19
PW.20

12

Amount paid to Corporation of

Madras for building plan at No.36,
Poes Garden for

additional construction (paid

on 11.12.91)

12,700.00

P.58

PW.20

13

Amount paid to Corporation of
Madras for building plan at No.5,
Murugesan Street, T. Nagar,

Chennai (Paid on
7.11.95)

70,140.00

P.54

PW.19
PW.20

14

Amount paid to Corporation of
Madras for building plan
(M/s. Jaya Publications) at

No.19, Pattammal Street, proposed
additions and regularization of the
existing building (Paid on 3.3.93)

1,350.00

P-63

PW.20

15

Amount paid to Corporation of
Madras towards sanction
of building plan in respect of

M/s. Jaya Publications at Plot
No.S-7, Ganapathy Colony,
Guindy Industrial Estate, paid on
19.3.92

99,295.00

P-55, 56

PW.19
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16

Amount paid to Corporation of
Madras for building plan at
226,735.00 P48 to 50 & 59
PW.19 PW.20 Spl.C.C.208/2004
296
No.36, Poes Garden,
Additional Block, (paid on
221191, 7.12.92, 10.2.93 and
19.2.93)

Rs. 2850.00

550.00
2,250.00
21.085.00
26.735.00

26,735.00

P48 to
50 & 59

PW.19
PW.20

17

Amount paid to Corporation of
Madras for building plan at
No.36, Poes Garden, for additions
of Security room (Paid on 19.2.93)

10,925.00

P-60

PW.20

18.

Amount paid to Corporation of

Madras for building plan at No.48,
Inner Ring Road,

Ekkatuthangal, Guindy (i.e.,

M/s. Sastri Nuts and Plates
Manufacturing (P) Ltd., (Paid on
26.11.93) M/s. Anjaneya Printers
(P) Ltd.,

29,850.00

P-61

PW.20

19

Amount paid to Corporation of
Madras towards building
plan sanction in respect of

the proposed alterations to the
existing building at Door No.212,
213 St. Mary’s Road, Mylapore,
Chennai —

4 of Selvi J. Jayalalitha (paid on
5.2.92)

1,785.00

P-62

PW.20

20

Amount paid to MMDA for building
plan Approval at Plot
No.6, Thiru — vi — Ka Industrial
Estate, Guindy, (paid
on 20.2.96)

4,76,525.00

P-66

PW.19
PW.20

21

Amount  paid towards
demolition cost of the old
building at Door No.213, St.

Mary’s Road, Mandaveli,
Chennai — 28.

18,570.00

P-676

PW.117

PW.20
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22

Interest paid towards loan account
No.787 dt.7.10.95 of RBF Nidhi
Ltd., upto the end of Check period
for the loan of Rs.35 lakhs taken
by Tmt.

J. Elavarasi.

4,41,569.00

PW.211

23

Amount paid to Five Star
Departmental Stores from

SB 23218 of Canara Bank,
Mylapore of Tmt. N. Sasikala

1,01,315.70

P-823 to
832

PW.154
PW.201

24

LIC premium payment made by
Tmt. N. Sasikala from SB
23218 of Canara Bank
Mylapore (26.3.92)

13,960.50

PW.201

25

Payment made towards DD
commission from SB 23218 of
Canara Bank, Mylapore for
purchasing DD for Rs.9,35,000/-
on 13.7.95

600.00

PW.201

26

Amount paid to Salam Stores on
3.11.92 from SB A/lc. 23832 of
Selvi J.

Jayalalitha of Canara Bank,

Mylapore

9,617.00

PW.201
PW.120

27

Amount paid to Five Star
Departmental Stores from C.A-
2196 of Canara Bank, Mylapore of
Tmt. N. Sasikala during 1992-95

75,198.12

P-823 to
856,

P.1519

PW.154

PW.201

28

Amount paid to Alagu
Security Services from CA
2196 of Canara Bank, Mylapore of
Tmt. N. Sasikala on 13.2.95,
22.12.95,

10.1.96 and 17.4.96

9,950.00

P.1519
P.1533

PW.201

29

Expenditure incurred
towards purchase of books from
American Book House,
Higginbothams and India

Book House by Tmt. N. Sasikala
from her C.A 2196 of Canara
Bank, Mylapore Account on
3.294 and

21.2.94

4,074.10

P.1519
P.1527

P.1537

PW.201

30

Amount paid to Latham India from
CA 2196 of Canara
Bank, Mylapore of Tmt. N.

Sasikala on 22.7.95

9,065.00

P.1519
P.1538

PW.201

31

Amount paid to
V.G.Paneerdoss from CA

2196 of Canara Bank, Mylapore of
Tmt. N. Sasikala on 6.11.95

13,450.00

P.1519
P.1539

PW.201
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32

Amount paid to
(Rajasekaran & Co.) Auditor from
CA 2196 of Canara Bank,
Mylapore of Tmt. N. Sasikala

on 28.1.93,
28.3.95, 3.11.95

1,26,500.00

P.1519
P.1540

to
P.1543

PW.201

33

Amount paid to Keerthi from CA
2196 of Canara Bank of Mylapore
of Tmt. N. Sasikala on 11.12.92

6,633.00

P-1519
P.1544

PW.201

34

Amount paid to Khuzeema
Manuwala from CA 2196 of

Canara Bank Mylapore of Tmt. N.
Sasikala on 14.12.92

7,165.00

P.1519,
1545

35

Amount paid to LIC of India on
31.3.93 and 30.3.94 from CA 2196
of Canara Bank, Mylapore of Tmt.
N. Sasikala (13748.60 x 2)
towards

policy No.750405742

27,497.20

P-1519

PW.201

36

LIC premium paid for March
‘95 in Policy No.750405742 of
Tmt. N. Sasikala

13,748.60

Ex.P15
46

Doc.1013
Letter of
LIC, Trichy
Dt.23.4.92

37

Amount paid to United India
Insurance on 31.3.93,
13.4.93, 4.8.93, 18.3.94,
24.3.95 and 17.4.96 from CA
2196 of Canara Bank of
Mylapore of Tmt. N. Sasikala

1,02,039.00

P.1519
P.1548

to 1553

PW.201

38

Amount paid towards L.F. charges
and DD commission from CA 2196
of Canara Bank, Mylapore of Tmt.
N. Sasikala on 1.12.92, 6.9.93,
14.10.93, 1.10.94, 7.10.94

and 31.12.94.

410.00

P-1519

PW.201

39

Amount debited towards interest
for T.O.D. from CA

2196 of Canara Bank, Mylapore of
Tmt. N. Sasikala on 10.3.92,
6.9.93, 14.10.93, 1.10.94,

7.10.94 and 31.12.94

3,170.00

P-1519

PW.201

40

Amount paid to Abbas from CA
2018 of Canara Bank, Mylapore of
Selvi J. Jayalalitha on 2.9.95

23,800.00

P-1382
P-1383

PW.201

41

Amount paid to Balus Colour Lab
from CA 2018 of Canara Bank,
Mylapore of Selvi J. Jayalalitha on
28.9.95

54,660.00

P-1382
P-1009

PW.178
PW.201
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42

Amount paid to BPL Gallery from
CA 2018 of Canara

Bank Mylapore of Selvi J.
Jayalalitha on 19.9.95

P-1382
P-1384

1,28,530.00 PW.201

43

Amount paid to Purnendupal from
CA 2018 of Canara Bank,
Mylapore of Selvi J. Jayalalitha on
20.9.95

P-1382
P-1385

1,00,000.00 PW.201

44

Amount paid to
Chandrasekar from CA 2018 of

Canara Bank, Mylapore of Selvi
J. Jayalalitha on
12.3.96

25,000.00 | P-1382 PW.201

45

Amount paid to Tmt. N.
Sasikala on behalf of Tr. M.
Jayaraman towards his share
for obtaining the
dealership in SPIC Jyothi.

1,50,000.00 PW.198

46

Amount  paid to K.
Damodarasamy Naidu, from
CA 2018 of Canara Bank,
Mylapore of Selvi J. Jayalalitha

P-1382
P-1386

18,700.00 PW.201

47

Amount paid to Dr. Giri’'s Museum
from CA 2018 of Canara Bank,
Mylapore of
Selvi J.

20.9.95

Jayalalitha on

P-1382
P-1387

57,250.00 PW.186

PW.201

48

Amount paid to HCL Limited from
CA 2018 of Canara Bank,
Mylapore of Selvi J. Jayalalitha on
7.9.95

P-1387
P-1382

1,000.00 PW.201

PW.167

49

Amount paid to J. Haridoss from
CA 2018 of Canara Bank,
Mylapore of Selvi J.
Jayalalitha on 13.7.93

P-1382
P-1388

5,100.00 PW.201

50

Amount paid to Tvl. J.K.
Brothers from CA 2018 of
Canara Bank, Mylapore of

Selvi J. Jayalalitha on
11.1.96 and 5.3.96
(Rs.27,000 + 82,800)

P-1382
P-1389

1,09,800.00 PW.201

51

Amount paid to
Tr.K.K.Venugopal from CA
2018 of Canara Bank, Mylapore of
Selvi J. Jayalalitha  on

11.8.93,

18.8.93, 14.10.93, 5.11.93,
20.12.93 and 11.4.94

P-1382
P-1390
to 1394

5,95,000.00 PW.201
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52 | Amount paid to Tr. K.V. 20,000.00 | P-1382 PW.201
Viswanathan, from CA 2018 P-1395
of Canara Bank Mylapore of
Selvi J. Jayalalitha on
21.8.93

53 | Amount paid to Tvl. Kapoors from 1,30,779.40 | P-1382 PW.118
CA 2018 of Canara Bank P-1396 PW.201
Mylapore of Selvi J. Jayalalitha on P-678
30.9.95

54 | Amount paid to Tvl. Kapoors by 12,721.00 | P-1519 PW.118

cheque on 15.7.95 P-1554 PW.201

(Cheque  No0.082199  of P-678
Canara Bank)

55 | Amount paid by cash to Tvl. 44,264.00 P-678 PW.118
Kapoors on 4595 and
7.6.95

56 | Amount paid to Tr. Kishore from 25,000.00 | P-1382 PW.146
CA 2018 of Canara Bank P-784 PW.201
Mylapore of Selvi J. Jayalalitha on
10.10.95

57 | Amount paid to tmt. Latha 75,000.00 | P-1382 PW.201
Krishnnamoorthy from CA P-1397
2018 of Canara Bank, Mylapore of
Selvi J. Jayalalitha on 4.9.95

58 | Amount paid to MMWSS 37,046.00 | P-1382 PW.146
Board from CA 2018 of P-1398 PW.201
Canara Bank Mylapore of Selvi J. to 1411
Jayalalitha 12.12.91
to 6.12.95

59 | Amount paid to Tr. G. Mohan from 20,000.00 | P-1382 PW.148
CA 2018 of Canara PW.201
Bank Mylapore of Selvi J.
Jayalalitha on 29.4.95

60 |[Amount paid to Madurai 5,00,000.00 | P-1382 PW.108
Kamaraj University from CA P-1412 PW.201
2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 21.7.93

61 | Amount paid to New India 9,517.00 | P-1382 PW.201
Assurance from CA 2018 of P-1413
Canara Bank Mylapore of Selvi J.
Jayalalitha on 1.8.92

62 | Amount paid to Corporation of 1,858.00 | P-1519 PW.201
Madras from CA 2196 of Canara
Bank Mylapore of Tmt. N.
Sasikala on 22.2.93,
24.2.93, 15.10.93 and
14.2.94

63 | Amount paid to Tvl. Moulis 11,00,000.00 | P-1382 PW.183
Advertisers from CA 2018 of P-1284 PW.201

Canara Bank, Mylapore of Selvi J.
Jayalalitha on
18.9.95
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64

Amount paid to Tr. KA-
Panchapakesan from CA
2018 of Canara Bank
Mylapore of Selvi J.
Jayalalitha on 3.11.95

10,000.00

P-1382
P-1414

PW.201

65

Amount paid to Tr. K.Prem Chand
from CA 2018 of Canara Bank
Mylapore of Selvi J. Jayalalitha
on

12.4.93

1,78,279.80

P-1382
P-1415

PW.201

66

Amount paid to  Tvl
Rajasekaran & Co. from CA
2018 of Canara Bank

Mylapore of Selvi J.
Jayalalitha on 9.3.93,
20.1.95, 9.3.95 and 3.11.95

2,36,120.00

P-1382
P-1416
P-1417

PW.201

67

Amount  paid to Tr.
Ramamurthy from CA 2018 of
Canara Bank Mylapore of
Selvi J. Jayalalitha on
21.5.92

12,075.00

P-1382
P-1418

PW.201

68

Amount paid to Tr.
Ramgopal from CA 2018 of
Canara Bank Mylapore of Selvi J.
Jayalalitha on

27.5.92

12,075.00

P-1382
P-1419

PW.201

69

Amount  paid to Tr.
Ramson’s from CA 2018 of
Canara Bank Mylapore of

Selvi J. Jayalalitha on 5.8.95

6,447.00

P-1382
P-1420

PW.201

70

Amount paid to Ramnad
District Consumer Forum from
CA 2018 of Canara Bank
Mylapore of Selvi J. Jayalalitha on
6.6.92 (Two entries)

5,940.00

P-1382

PW.201

71

Amount paid to Tmt.
Rangammal from CA 2018
of Canara Bank Mylapore of

Selvi J. Jayalalitha on
1.2.92, 29492, 26.9.92,
3.4.93, 8.10.93, 30.12.94 and
20.5.95.
(Rs.3000+12000+7000+300
0+4000+7000+7000)

46,000.00

P-1382
P-818,
819

PW.201

PW.152
M.O.637
PW.126

72

Amount paid to Tr.
Rangasamy from CA 2018 of
Canara Bank Mylapore of Selvi J.
Jayalalitha on

15.11.95

35,000.00

P-1382
P-1421

PW.201
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73 | Amount paid to A-P.Telecom from 8,915.00 | P-1382 PW.201
CA 2018 of Canara Bank, P-1422
Mylapore of Selvi J. Jayalalitha on
27.01.1996
74 | Amount paid to Tvl.Rock 2,77,666.00 | P-1382 PW.201
Advertising from CA 2018 of P-1423
Canara Bank Mylapore of Selvi PW.188
J. Jayalalitha on M.0.1593
20.9.95 (two entries)
75 | Amount paid to 2,19,566.80 | P-1382 PW.201
R.O.Corporation of Madras from P-1424
CA 2018 of Canara Bank to 1432
Mylapore of Selvi J.
Jayalalitha between 4.9.91
to 27.6.95
76 | Amount paid to Salam Stores 12,73,642.00 P-680 PW.201
from CA 2018 of Canara Bank P-1382 PW.120
Mylapore of Selvi J. Jayalalitha To P-
from
9.7.91 t0 6.12.95 1452
77 | Amount paid to Romaga 75,352.00 | P-1382 PW.201
Foam from CA 2018 of Canara P-1453
Bank Mylapore of Selvi J.
Jayalalitha from
9.7.91106.12.95
78 | Amount paid to C. Sango from CA 10,258.56 | P-1382 PW.201
2018 of Canara Bank Mylapore of P-1454
Selvi J. Jayalalitha on 19.4.94
79 [Amount paid to SBKC 42,400.00 | P-1382 PW.201
Carrier from CA 2018 of P-1455
Canara Bank Mylapore of
Selvi J. Jayalalitha on 6.1.95 and
1.12.95
80 | Amount paid to SE, MEDC from 58,463.00 | P-1382 PW.201
CA 2018 of CanaraSB?nk | P-1456
Mylapore elvi J.
Jayalalitha between 10.7.91 to 1462
and 6.11.95
81 [Amount paid to Tr. 13,000.00 | P-1382 PW.152
V.Selvaraj from CA 2018 of P-820
Canara Bank Mylapore of P-821 PW.201
Selvi J. Jayalalitha on
29.7.95 and 2.12.95 M.O.637 —
Page 223
82 | Amount paid to SMCS Ltd., from 8,017.25 | P-1382 PW.201
CA 2018 of Canara P-1463

Bank, Mylapore of Selvi J.
Jayalalitha on 29.11.95

Page 43




44

83

Amount  paid to Tr.
D.Swameswara Rao from CA
2018 of Canara Bank
Mylapore  of  Selvi J.

Jayalalitha on 26.05.95

1,00,000.00

P-1382
P-1464

PW.201

84

Amount paid to Tr. Ram
Jethmalani from CA 2018 of
Canara Bank Mylapore of Selvi
J. Jayalalitha on

19.7.95 and 9.9.95

2,00,000.00

P-1382
P-1465

P-1466

PW.201

85

Amount paid to
Venkateswara Cine from
C.A- 2018 on 14.10.1995

14,000.00

Ex.P138
2,P.783

86

Amount paid to Adyar Gate
Hotel from C.A- 2018 on

19.09.95

1,75,246.25

Ex.P.13
82,
P.1467

87

Amount paid to Agarwal
Sweets from CA 2018 of Canara
Bank Mylapore of Selvi  J.
Jayalalitha on

23.5.92

12,000.00

P-1382

PW.201

88

Amount paid to Vijaya
Lakshmi Sweets from CA

2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 29.5.92

12,320.00

P-1382
P-1468

PW.201

89

Amount paid to Annapoorna
Cafeteria from CA 2018 of Canara
Bank Mylapore of Selvi  J.
Jayalalitha on

21.5.97

19,600.00

P-1382
P-1469

PW.201

90

Amount paid to Egmore
Bhavan from CA 2018 of Canara
Bank Mylapore of Selvi  J.
Jayalalitha on

15.5.92

19,300.00

P-1382

PW.201

91

Amount paid to Arasan
Sweets from CA 2018 of Canara
Bank Mylapore of

Selvi J. Jayalalitha on

21.5.92

16,225.00

P-1382
P-1470

PW.201

92

Amount paid to Vasantha Bhavan
from CA 2018 of Canara Bank
Mylapore of Selvi  J.

Jayalalitha on

27.5.92

11,160.00

P-1382
P-1471

PW.201

93

Amount paid to Archana
Sweets from CA 2018 of Canara

Bank Mylapore of Selvi  J.

Jayalalitha on
21.5.92

75,675.00

P-1382
P-679

PW.201
PW.119
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94

Amount paid to Arya Bhavan
Sweets from CA 2018 of Canara
Bank Mylapore of Selvi  J.
Jayalalitha on

22.5.92

77,580.00

P-1382

PW.201

95

Amount paid to Welcome
Hotel from CA 2018 of Canara
Bank Mylapore of Selvi J.
Jayalalitha on 9.5.92

22,000.00

P-1382
P-1473

X-18

PW.201
PW.112

96

Amount paid to Ashok
Bhavan from CA 2018 of Canara
Bank Mylapore of

Selvi J. Jayalalitha on 3.6.92

21,250.00

P-1382

PW.201

97

Amount paid to Bombay Milk

Bar from CA 2018 of Canara Bank
Mylapore of Selvi J. Jayalalitha
25.5.92

7,500.00

P-1382

PW.201

98

Amount paid to Bombay
Sweet Stall from CA 2018 of
Canara Bank Mylapore on
25.9.92

15,000.00

P-1382

PW.201

99

Amount paid to Central Café from
CA 2018 of Canara
Bank Mylapore of Selvi J.

Jayalalitha on 30.5.92

48,645.00

P-1382
P-1474

PW.201

100

Amount paid to Coffee
House from CA 2018 of Canara
Bank Mylapore of Selvi  J.
Jayalalitha on

27.5.92

17450.33

P-1382
P-1475

PW.201

101

Amount paid to Devanathan
Sweets, from CA 2018 of Canara

Bank Mylapore of Selvi  J.
Jayalalitha on
23.5.97

18,042.00

P-1382

PW.201

102

Amount paid to Ganapathy Vilas
from CA 2018 of

Canara Bank Mylapore of Selvi

J. Jayalalitha on

26.5.92

12,996.00

P-1382

PW.201

103

Amount paid to Hotel Akash from
CA 2018 of Canara

Bank Mylapore of Selvi J.
Jayalalitha on 3.6.92

18,422.00

P-1382

PW.201

104

Amount paid to Jothi Ananda
Bhavan on 4.6.92 from CA

2018 of Canara Bank

Mylapore  of  Selvi J.
Jayalalitha

8,840.00

P-1382

PW.201
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105

Amount paid to Lakshmi Vilas
from CA 2018 of
Canara Bank Mylapore of Selvi J.

Jayalalitha on 4.6.92

1,880.00

P-1382

PW.201

106

Amount paid to Master
Bakery from CA 2018 of Canara

Bank Mylapore of Selvi  J.
Jayalalitha on
27.5.92

9,091.50

P-1382
1476

PW.201

107

Amount paid to Sri. Jayaram
Sweets from CA 2018 of Canara
Bank Mylapore of Selvi J.
Jayalalitha on 1.6.92

10,224.00

P-1382
P-1477

PW.201

108

Amount paid to Mayil Mark
Mittai Kadai from CA 2018 of

Canara Bank Mylapore of Selvi J.
Jayalalitha on 1.6.92

39,000.00

P-1382
P-1478

PW.201

109

Amount paid to Nandini from CA
2018 of Canara Bank Mylapore of
Selvi  J. Jayalalitha on
15.5.1992

21,000.00

P-1382
X-15to

17

PW.201
PW.111

110

Amount paid to New Rama Café
from CA 2018 of

Canara Bank Mylapore of

Selvi J. Jayalalitha on

26.5.92

74,342.25

P-1382

111

Amount paid to New Agarwal from
CA 2018 Canara Bank Mylapore of
Selvi  J. Jayalalitha on 26.5.92

14,000.00

P-1382

112

Amount paid to New
Bombay Sweets from CA

2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 21.5.92

15,150.00

P-1382
P-1479

113

Amount paid to
Ramalakshmi Sweets from CA
2018 of Canara Bank Mylapore of
Selvi  J. Jayalalitha on 3.6.92

16,637.40

P-1382

114

Amount paid to Roland
Bakery from CA 2018 of Canara

Bank Mylapore of Selvi  J.
Jayalalitha on
18.6.92

13,302.90

P-1382

115

Amount paid to Salem Café from
CA 2018 of Canara Bank
Mylapore of Selvi J. Jayalalitha on
21.5.92

13,520.00

P-1382
P-1480

116

Amount paid to AGK Travels from
CA 2018 of Canara Bank
Mylapore of Selvi J.

Jayalalitha on 28.9.95

15,814.00

P-1382
P-1370

PW.201
PW.199
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117

Amount paid to Anchor Cabs from
CA 2018 of Canara

Bank Mylapore of Selvi J.
Jayalalitha on 28.9.95

19,211.00

P-1382
P-1286

PW.201

PW.185

118

Amount paid to Annamalai Bus
from CA 2018 of Canara Bank
Mylapore of Selvi J. Jayalalitha
on 27.7.93 and

12.3.94

47,790.30

P-1382
P-1481

P-1482

PW.201

119

Amount paid to Govind Cabs from
CA 2018 of Canara

Bank Mylapore of Selvi J.
Jayalalitha on 29.9.95

15,903.00

P-1382
P-1483

PW.201

120

Amount paid to Vincent
Travels from CA 2018 of Canara
Bank Mylapore of Selvi  J.
Jayalalitha on

28.9.95

27,502.00

P-1382

PW.201

121

Amount paid as interest towards
T.0.D. between
27.1.92 and 3.11.95 from CA

2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha

11,861.00

P-1382

PW.201

122

Expenditure incurred by way of
DD Commission from CA
2018 of Canara Bank

Mylapore of Selvi J.
Jayalaltha on  25.1.93,
27.9.94, 2595, 1.9.95,
22,8.95 and 17.10.95

5,011.00

P-1382

PW.201

123

Expenditure incurred by way of
folio charges from CA
2018 of Canara Bank
Mylapore  of  Selvi J.
Jayalalitha on different dates

575.00

P-1382

PW.201

124

Amount paid to CM’s Relief Fund
from CA 2018 of

Canara Bank Mylapore of Selvi

J. Jayalalitha on

5.10.93

1,00,008.00

P-1382
P-1484

PW.201

125

Amount paid to
Kanagabisheka Samith from CA

2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 26.3.93

1,08,000.00

P-1382
P-1485

PW.201

126

Amount paid to Sacred Heart
Higher Secondary School from
CA 2018 of Canara

Bank Mylapore of Selvi J.

Jayalalitha on 8.9.92

1,00,000.00

P-1382

PW.201
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127 | Amount paid to Rama 1,00,008.00 | P-1382 PW.201
Anchaneya Trust from CA X-12,
2018 of Canara Bank Mylapore of 13, 14 PW 110
Selvi J. Jayalalitha on 12.5.94
128 | Amount paid to Tamilaga 27,000.00 | P-1382 PW.201
Inipagam from CA 2018 of P-1486
Canara Bank Mylapore of Selvi J.
Jayalalitha on 1.6.92
129 | Amount paid to TNG Music 1,00,000.00 | P-1382 PW.201
Academy from CA 2018 of
Canara Bank Mylapore of Selvi J. PW.109
Jayalalitha on
21.12.91
130 [ Amount paid to President of 1,00,000.00 | P-1382 PW.201
Thevar Peravai from CA P-1487
2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 3.1.94
131 | Amount paid to R.V. Tower from 50,000.00 | P-1382 PW.201
CA 2018 of Canara Bank P-1488
Mylapore of Selvi J. Jayalalitha on
17.3.92
132 | Amount paid to Warla Trust from 1,00,000.00 | P-1382 PW.201
CA 2018 of Canara P-1489
Bank Mylapore of Selvi J.
Jayalalitha on 14.9.93
133 | Amount paid to Tamil Nadu Films 49,500.00 | P-1382 PW.201
from CA 2018 of P-1490
Canara Bank Mylapore of Selvi J.
Jayalalitha on
20.9.95 49,500.00P — 1382
P-1490 PW.201 134 Amount paid
to A-K. Vijaya Shankar from CA
2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 17.9.93,
5.4.95, 22.7.95, 20.8.94 &
26.10.95
134 | Amount paid to A-K. Vijaya 80,000.00 | P-1382 PW.201
Shankar from CA 2018 of Canara P-1491
Bank Mylapore of Selvi  J. To
Jayalalitha on 1494
17.9.93, 5.4.95 22.7.95,
20.8.94 and 26.10.95
135 | Amount paid to Sun Shine from 76,450.00 | P-1382 PW.201
CA 2018 of Canara Bank P-1496

Mylapore of Selvi J. Jayalalitha on
9.10.95
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136 | Amount paid to Tr. 94,000.00 | P-1382 PW.201
Saminathan from CA 2018 of P-1496
Canara Bank Mylapore of
Selvi J. Jayalalitha on
15.9.95 and 10.10.95
137 | Amount paid to Tamil Nadu 1,08,000.00 | P-1382
Government Fund from CA
2018 of Canara Bank Mylapore of
Selvi J. Jayalalitha on 11.1.92
138 | Amount paid to United India 1,32,796.00 | P-1382
Insurance from CA 2018 of P-1497
Canara Bank Mylapore of Selvi J.
Jayalalitha on to 1500
9.1.92, 28.3.92, 31.3.93,
29.7.93, 18.3.94, 16.3.95 and
24.3.95
139 | Amount paid to VI G Tech from 91,157.64 | P-1382 PW.201
CA 2018 of Canara Bank P-1018 PW.180
Mylapore of Selvi J. Jayalalitha on
10.1.96
140 [ Amount paid to Chinna 7,500.00 | P-1381 PW.201
Thambi from CA 2018 of Canara P-1389
Bank Mylapore of
Selvi J. Jayalalitha on
29.5.92
141 | Amount paid to Vision Hire from 2,50,000.00 | P-1381 PW.201
CA 2018 of Canara Bank P-1501
Mylapore of Selvi J. Jayalalitha on
3.3.93
142 | Amount debited from CA 15,90,726.00 | P-1382 PW.201
2018 of Canara Bank Mylapore of P-1502
Selvi J. Jayalalitha towards Indian
Bank Account Government
transactions on 28.8.95
143 | Amount paid to Post Master T. 399.00 | P-1382 PW.201
Nagar from CA 2196 of Canara P-1503
Bank Mylapore of Tmt. N. Sasikala
on 30.6.95
144 | Amount paid to Madras 9,301.00 | P-1519 PW.201
Telephones from CA 2196 of P-1555
Canara Bank Mylapore of Tmt. N.
Sasikala on 30.8.94 and 23.3.94
145 | Amount paid to MMWSSB from 2,285.00 | P-1519 PW.201
CA 2196 of Canara Bank P-1556 to
Mylapore of Tmt. N. Sasikala P-1565
between 7.4.93 and
16.3.95.
146 | Amount paid to Marine 8,000.00 | P-1519 PW.201
Waves from CA 2196 of P-1568

Canara Bank Mylapore of
Tmt. N. Sasikala on 27.2.93
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147

Amount paid to SE, MDC from CA
2196 of Canara Bank Mylapore of
Tmt. N. Sasikala on 24.1.96

14,313.00

P-1519
P-1569

PW.201

148

Amount paid to Corporation of
Madras of MS from SB
23218 of Canara Bank

Mylapore of Tmt. N. Sasikala on
20.6.92

1,393.95

P-1510

PW.201

149

Amount paid to R.O.
Corporation from SB 23218 of
Canara Bank Mylapore of Tmt. N.
Sasikala on 5.9.91

1,858.60

P-1510

PW.201

150

(i) Amount paid in cash to
M/s. Nathella Anjaneyalu Chetty

and Sons, towards cost of Silver
items for Puja purposes silver
Kavacham for Vinayaga Idol
situated in front of Poes Garden
residence for Gold Polishing and
blass plates on the main doors of
Poes Garden and towards the
cost of six gold necklaces during

Sept to Nov. 1995. Rs.1,52,000

(i) Amounts paid to M/s. Nathella
Anjaneyalu Chetty and Sons by
cheque N0.93293 and 93294 of
Canara Bank Mylapore
towards cost of two pairs of

Gold Ear studs, studded with
Diamonds (Vide bill N0.45598
and 45599 — Rs.4,36,978/-)

5,88,978.00

P-1510
P-1570
P-1571

P-2262
P-2263

PW.201
PW.238

PW.238

151

Amount paid to Tvl. N.
Rajasekaran and Sons from
SB 24621 of Canara Bank

Mylapore of Tr. VN
Sudhakaran on 28.1.93

30,000.00

P-1572
P-1574

152

Amount paid to United India from

SB 24621 of Canara Bank,
Mylapore of

V.N.Sudhakaran

5,710.00

P-1572
P-1575

153

Amount paid to S. Srinivasan from
CA 2220 of Canara
Bank Mylapore of Tr. VN

Sudhakaran on 21.10.94

4,500.00

P-1576
P-1590

154

Amount  paid to R.
Loganathan from CA 2220 of
Canara Bank Mylapore of Tr.
VN Sudhakaran on 28.2.94

3,000.00

P-1576
P-1591
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155

Amount paid to United India from
CA 2220 of Canara

Bank Mylapore of Tr. VN
Sudhakaran on 18.3.94,
24.3.95, 6.12.95 and 27.3.96

32,087.00

P-1576
P-1592
to 1595

156

Amount paid to OM Enterprises
from CA 2220 of Canara Bank
Mylapore of Tr.

VN Sudhakaran on 13.3.96

36,105.00

P-1576

157

Amount paid to Tr. P.
Raghur from CA 2220 o
Canara Bank Mylapore of Tr. VN
Sudhakaran on 13.8.94

2,500.00

P-1576
P-1596

PW.201
PW.96

158

Amount paid to SAI Bhas from CA
2220 of Canara Bank Mylapore of
Tr. VN Sudhakaran on 21.10.94

4,500.00

P-1576
P-1597

159

Amount paid to Tr. Sampath from
CA 2220 of Canara
Bank Mylapore of Tr. VN

Sudhakaran on 26.10.95

34,960.00

P-1576
P-1598

160

Amount paid to Madras
Telephones from CA 2220 of
Canara Bank Mylapore of Tr. VN
Sudhakaran on 19.9.95,
7.11.95, 26.2.96 and 26.4.96
(Rs.399 x 5)

1,995.00

P-1576
P-1599

to 1603

161

Amount debited towards DD
Commission from CA 2220
of Canara Bank Mylapore of

Tr. VN Sudhakaran on
16.7.93, 17.1.94, 19.1.94 and
14.5.94

300.00

P-1576

162

Interest paid towards TOD
from CA 2220 of Canara Bank

Mylapore of Tr. VN Sudhakaran
on 31.12.94,

15.12.95 and 7.3.96 (813 +
930 + 360)

2,103.00

P-1576

163

Amount paid to Tr. Krishna from
CA 2220 of Canara Bank
Mylapore of Tr. VN Sudhakaran
on 9.11.94

2,500.00

P-1576
P-1604

164

Amount paid to Post Master from
CA 2220 of Canara

Bank Mylapore of Tr. VN
Sudhakaran on 30.6.96

399.00

P-1576
P-1605

165

Amount paid to upfront from CA
2220 of Canara Bank Mylapore of
Tr. VN Sudhakaran on
27.10.95

3,500.00

P-1576
P-1609

Page 51




52

166

Amount  paid to Tr.
Anilkumar from CA 2219 of
Canara Bank Mylapore of

Tmt. J. Elavarasi.

2,500.00

P-1618
P-1619

PW.201
PW.97

167

Amount paid to Tr. Narayana Rao
from CA 2219 of
Canara Bank Mylapore of Tmt.
J. Elavarasi. On
6.10.94

4,500.00

P-1618
P-1620

PW.201
PW.195

168

Amount paid to Tr. G.
Prabhakar Reddy from CA
2219 of Canara Bank

Mylapore of Tmt. J.
Elavarasi. On 12.8.94

2,500.00

P-1618
P-1621

PW.201

169

Amount  paid to Tr.
PV.Ravikumar from CA
2219 of Canara Bank
Mylapore of Tmt. J.
Elavarasi. On 28.9.94

1,000.00

P-1618
P-1622

PW.201
PW.114

170

Amount paid to Tr. Suresh
Bhatia from CA 2219 of Canara
Bank Mylapore of Tmt.  J.
Elavarasi. On

14.3.95

2,00,000.00

P-1618
P-1623

PW.201

171

Amount paid to Tr. R.
Vijayan from CA 2219 of Canara
Bank Mylapore of

Tmt. J. Elavarasi. On

27.4.95

2,000.00

P-1618

PW.201

172

Amount paid to Tr. A-
K.Vilaya Shankar from CA
2219 of Canara Bank Mylapore of
Tmt. J. Elavarasi. On 5.4.95

20,000.00

P-1618
P-1624

PW.201

173

Amount paid to Milan Jothi from
CA 2219 of Canara
Bank Mylapore of Tmt. J.

Elavarasi. On 21.3.94

12,500.00

P-1618
P-785 to
787

PW.201
PW.147

174

Amount paid to United India
Insurance from CA 2219 of
Canara Bank Mylapore of Tmt. J.
Elavarasi. On

18.3.94, 24.3.95 and 27.3.96

21,494.00

P-1618
P-1625

PW.201

175

Amount paid to MMSWWB
from CA 2219 of Canara

Bank Mylapore of Tmt. J.
Elavarasi. On 2.6.95

17,305.00

P-1618

PW.201

176

Amounts debited from CA
2219 of Canara Bank Mylapore of

Tmt. J. Elavarasi towards
cheque book and DD Commission
etc., on different dates

1,203.00

P-1618

PW.201
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177

Amount paid to MMDA for
allotment of a plot at Door

No.E-83, Besant Nagar, by A-3

on 3.3.93 and
development charges

Rs.1500/- on 3.3.93 and
scrutiny fee of Rs.475/- on
1.3.93.

Plot cost Rs.2,88,750.00

Dev.Ch. Rs. 1,500.00
Scrutiny feeRs.  475.00
Rs.2,90,675.00

2,90,675.00

P-725
P-718
P-726
pP-727

PW.128

178

Income Tax remitted by Selvi
J. Jayalalitha for A-Y. 1987-
88

Rs.2675.00 (11/92)
Rs.227770.00 (28.8.95)

25,445.00

PW.227

179

Income Tax remitted by Selvi
J. Jayalalitha for A-Y. 1988-
89

Rs.9282.00 (11/92)
Rs.554200.00 (28.8.95)

5,63,482.00

PW.227

180

Income Tax remitted by Selvi
J. Jayalalitha for A-Y. 1989-
90

Rs.9905.00 (11/92)
Rs.808256.00 (28.8.95)

8,18,161.00

PW.227

181

Income Tax remitted by Selvi
J. Jayalalitha for A-Y. 1990-

91
Rs.61549.00 (11/92)
Rs.500000.00 (20.11.95)
Rs.500000.00 (8.12.95)
Rs.500000.00 (18.01.96)
Rs.500000.00 (25.02.96)
Rs.500000.00 (19.03.96)
Rs.500000.00 (24.04.96)

30,61,549.00

PW.227

182

Income Tax remitted by Selvi
J. Jayalalitha for A-Y. 1991-
92

Rs.378065.00 (20.11.92)

Rs.1000000.00 (1.10.94)
Rs.500000.00 (26.12.94)
Rs.700000.00 (22.1.94)

25,78,065.00

PW.227
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183 | Income Tax remitted by Selvi 3,92,488.00 PW.215
J. Jayalalitha for A-Y. 1992- PW.227
93 PW.228
Rs.3891.45 (23.11.92)
Rs.3343.00 (11.2.93)

184 | Income Tax remitted by Selvi 8,88,370.00 PW.215
J. Jayalalitha for A-Y. 1993- PW.227
94 PW.228
Rs.523757.00 (15.12.92)
Rs.349171.00 (16.3.93)
Rs.15442.00 (13.3.96)

185 | Income Tax remitted by Selvi 2,90,528.00 PW.215
J. Jayalalitha for A-Y. 1994- PW.227
95 PW.228
Rs.87158.00 (15.9.93)
Rs.87158.00 (15.12.93)
Rs.116212.00.(15.3.94)

186 | Income Tax remitted by Selvi 2,90,528.00 PW.215
J. Jayalalitha for A-Y. 1995-
96 PW.227
Rs.87158.00 (15.9.94) PW.228
Rs.87158.00 (15.12.94)
Rs.116212.00.(15.3.95)

187 | Income Tax remitted by Selvi 9,24,316.00 PW.215
J. Jayalalitha for A-Y. 1997- PW.227
98 PW.228
Rs.87158.00 (13.9.95)
Rs.87158.00 (8.12.95)
Rs.116212.00.(14.3.96)

188 | Wealth tax remitted by Selvi 34,381.00 PW.215
J. Jayalalitha for A-Y. 1987- PW.227
88 during 11/92 PW.228

189 | Wealth tax remitted by Selvi 89,619.00 PW.215
J. Jayalalitha for A-Y. 1988- PW.227
89 during 11/92 PW.228

190 | Wealth tax remitted by Selvi 2,68,475.00 PW.215
J. Jayalalitha for A-Y. 1989- PW.227
90 during 11/92 PW.228

191 | Wealth tax remitted by Selvi 6,02,757.00 PW.215
J. Jayalalitha for A-Y. 1990- PW.227
91 during 11/92 PW.228

192 | Wealth tax remitted by Selvi 7,18,542.00 PW.201
J. Jayalalitha for A-Y. 1991-
92 on 23.11.92
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193 | Wealth tax remitted by Selvi 13,51,590.00 PW.201
J. Jayalalitha for A-Y.1992-
93 on 23.11.92
194 | Income Tax remitted by Tmt. N. 2,23,750.00 PW.215
Sasikala for A-Y. 1991-92 during PW.227
2/93 PW.228
195 | Income Tax remitted by Tmt. N. 3,00,550.00 PW.215
Sasikala for A-Y. 1992-93 PW.227
during 2/93 PW.228
196 | Income Tax remitted by Tmt. N. 7,62,151.00 PW.215
Sasikala for A-Y. 1993-94 during PW.227
13.3.96 PW 228
197 | Wealth Tax remitted by Tmt. N. 14,240.00 PW.215
Sasikala for A-Y. 1991-92 PW.227
during 2/93 PW.228
198 | Wealth Tax reitted by Tmt. N. 1,17,955.00 PW.215
Sasikala for A-Y. 1992-93 during PW.227
2/93 PW.228
199 | Expenditure by way of DDs and 63,355.00 P-936 PW.164
P.Os taken in favour of Tr.Syed
Saleem of Pet
Basheerabad.
7045 x 4 = 28100.00
7035 x 5 =35175.00
63.355.00
From the SB 20614 of CBI
Secunderabad of Selvi J.
Jayalalitha during the check period
200 | Amount paid to Tr. Ravinder 1,90,730.00 P-936 PW.164
Reddy through Andhra Bank,
Basheerabad Branch (SB
2803) from SB 20614 of CBI
Secunderabad of Selvi J.
Jayalalitha during check period
1035x6 =60210
10040 x 13 = 130520
190730
201 | Amount paid to J.R. Rao on 76,337.00 P-936 PW.164
1.2.95 from SB 20614 of CBI
Secunderabad of Selvi J.
Jayalalitha
202 | Amount paid to Thirumala 3,835.00 | P-936 PW.164
Fertilizers from SB 20614 of CBI
Secunderabad of Selvi
J. Jayalalitha on 11.1.94
203 | Tax deducted at source in 3,332.00 | P-936 PW.164

respect of MIDR 66/9 on
26.3.92
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204

Amount paid towards BPO
Commission from CA 1068 of
Indian Bank,
Abirampuram of Tr. VN
Sudhakaran on 21.12.94

301.00

P-1111

PW.182

205

Amount paid towards I.C.
Charges and Folio Charges
from CA 1068 of Indian
Bank, Abirampuram of Tr. VN
Sudhakaran on 16.4.94,
13.5.94, 15.3.95, 28.3.95and
31.3.95

125.00

P-1111

PW.182

206

Amount paid to Temporary
OD as interest from CA 1068 of
Indian Bank, Abirampuram on
31.12.94

388.00

P-1111

PW.182

207

Amount  paid to Tr.
Srinivasalu on 12.5.95 from CA
1068 of Indian Bank,
Abirampuram of Tr. VN
Sudhakaran.

4,410.00

P-1111

PW.182

208

Amount paid to Tr. A-
K.Vilaya Shankar from CA
1171 of Indian Bank,
Abirampuram of Tmt. J.
Elavarasi. On 22.7.95

20,000.00

P-1109

PW.182

209

Amount paid to Tr. D.
Srinivasan from CA 1171 of Indian
Bank, Abirampuram of Tmt. J.
Elavarasi. On

7.2.96

1,40,000.00

P-1109

PW.182

210

Amount paid to Tr. Dasan from

CA 1171 of Indian
Bank, Abirampuram of Tmt. J.
Elavarasi 14.10.95

1,052.00

P-1109

PW.182

211

Amount  paid to Tr.
Ramadoss from CA 1171 of Indian
Bank, Abirampuram of Tmt. J.
Elavarasi on

14.10.95

5,845.00

P-1109

PW.182

212

Amount  paid to Tr.
Ramson’s from CA 1171 of
Indian Bank, Abirampuram
of Tmt. J. Elavarasi on
26.10.95

9,963.00

P-1109

PW.182

213

Amount paid to Tr. Vedagiri from
CA 1171 of Indian Bank,

Abirampuram of Tmt.

J. Elavarasi on 3.11.95

20,000.00

P-1109

PW.182
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214

Amount  paid to Tr.
Veerasamy from CA 1171 of
Indian Bank, Abirampuram of
Tmt. J. Elavarasi on
7.11.95

3,500.00 | P-1109 PW.182

215

Amount paid to Tr. Durai Samy
Nadar from CA 1171 of Indian
Bank,

Abirampuram of Tmt. J.

Elavarasi on 8.11.95,
12.12.95, 7.2.96, 9.9.96 and
14.3.96 (Rs.13500 + 13150
+ 27025 + 10800 + 27550)

92,025.00 |P-1109 PW.182

216

Amount paid to Tmt.
Lakshmi from CA 1171 of
Indian Bank, Abirampuram

of Tmt. J. Elavarasi on
4.12.95

591.60 | P-1109 PW.182

217

Amount paid to Tr. D. Vimal
Kumar from CA 1171 of Indian

Bank, Abirampuram of Tmt. J.

Elavarasi on
29.3.96

21,000.00 | P-1109 PW.182

218

Amount paid to Supdt.
Engineer from CA 1171 of
Indian Bank, Abirampuram of
Tmt. J. Elavarasi. On
24.1.96

1,434.00 |P-1109 PW.182

219

Amount paid to telephone
departments from CA 1171 to
Indian Bank,
Abirampuram of Tmt. J.
Elavarasi. On 29.12.95,

24.1.96 and 23.3.96 (Rs.399x 3)

1,197.00 | P-1109 PW.182

220

Amount  paid towards
interest for T.O.D from CA
1171 of Indian Bank,
Abirampuram of Tmt. J.
Elavarasi. On 17.9.95 and

31.12.95 (Rs.6455 + 9715)

16,170.00 | P-1109 PW.182

221

Amount paid to DD
Commission and other
charges from CA 1171 of
Indian Bank, Abirampuram of
Tmt. J. Elavarasi. On
19.10.95, 7.2.96, 9.2.96,
14.2.96, 15.3.96 and 31.3.96

6,865.00 | P-1109 PW.182
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222

Amount paid to Tele
Communication Department. From
SB 4119 of Indian Bank,
Abirampuram of J. Vivek s/o. Tmt.
J. Elavarasi. On 14.7.95

13,072.50

P-1138

PW.182

223

Amount paid to Tr. M.
Natarajan, Tamilarasi Press
from CA 1053 of Indian

Bank, Abirampuram of M/s.
Anjaneya Printers (P) Ltd.,
towards the loan A/c in
Indian Bank, Abirampuram in
respect of the loan availed by
Tamilarasi Publication (P) Ltd., on
25.6.94

40,96,565.00

P-1238
P-1226

PW.182

224

Amount paid to Tamilarasi Private
Limited Account
No.CA 372 of Indian Bank,
Abirampuram from CA 1053 of
Indian Bank,
Abirampuram of M/s.

Anjaneya Printers (P) Ltd., on
14.7.94

12,03,435.00

P-1226
P-1239

PW.182

225

Other items of household
expenditure of Selvi J.
Jayalalitha at Poes Garden as

per the following
particulars.

i. Salary for Tr.
Jayaraman at Rs.3000/- per
month from 9/93 to 10/96
(37 months) - Rs.1,11,000/-

ii. Salary for Tr. Vijayan from
6/91 to 4/96 at Rs.1500/- per
month for 59 months
-Rs.88,500/-

iii. Salary for 6 drivers from
6/91 To 4/96 at Rs.1,500/-
per month 16,15,500.00
PW.198

16,15,500.00

PW.198
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Vi.

Vii.

viii.

Xi.

Xii.

For 59 months -
Rs.5,31,000/-

Salary for Electrician for
6/91 to 4/96 at Rs.1,500/-
per month for 59 months. -
Rs.88,500/-

Salary for two
sweepers from 6/91 to
4/96 at Rs.750/- per month
for 59 months.

- Rs. 88,500/-

Salary for Cook Tr.
Selvaraj at Rs.750/- per
month for 59 months from
6/91 to

4/96 - Rs. 44,250/-

Salary for Tmt.
Rajamma, cook at
Rs.500/- per month for

59 months from 6/91 to
4/96 - Rs. 29,500/-

Salary for 7 Assistant
Maids (Male and
Female servants) at
Rs.200/- per month for

59 months from 6/91 to
4/96 - Rs. 82,600/-

Salary for Dhoby at
Rs.3000/- per month for 59
months from

6/91 to 4/96 - Rs.1,77,000/-

Milk expenditure 18

Ltrs. Per day At Rs.7.50 per
litre for 59 months From
6/91 to

4/96 - Rs.2,38,950/-

Telephone Bill  for
Phone No0.4991414 for
59 months from
6/91 to 4/96 at
Rs.1000/- per month
(Average bill amount)
- Rs. 59,000/-

Flowers purchased for
59 months For
59 months at
Rs.1,300/- per month
6/91 to 4/96 - Rs.
76,700/-
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226

Expenditure incurred in
connection with the marriage

of foster son Tr. VN Sudhakaran
with Tmt. Sathiyalakshmi on
7.9.95

A- Expenditure incurred for
erection of marriage pandal over
and above the admitted

| recorded payments (as
estimated by PW.D
authorities) Rs.5,21,23,532.00

b. Expenditure incurred towards
cost of food, mineral water and
thambulam (assessment based on
available materials) Rs.
1,14,96,125/-

c. 34 Nos. TITAN Watches
purchased on cash payment.
Rs.1,34,565.00

d. Amount paid to Tr. Syed
Bawker towards stitching charges
for wedding dress of Tr. VN
Sudhakaran - Rs.1,26,000/-

e. Amount paid for purchase of
100 silver plates (paid by Tmt. N.
Sasikala) Rs.4,00,000

f. Postal expenses for dispatch of
56,000 wedding invitations —
Rs.2,24,000

6,45,04,222.00

P-1019
P-1371
to P-
1376

P-1292

PW.181
PW.200

PW.192
PW.196
PW.238
PW.189
PW.228

227

Kodanad Tea Estate in
S.No.168 of Kothagiri Village i.
Expenditure incurred for

12,20,310.00

P-1964
P-1965

PW.205

construction of bunglow structure
— Foundation only
—Rs. 7,00,000/-

i Expenditure incurred towards
laying HDPE Pipes Rs. 5,20,315/-
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228

Amount paid by Tmt. N. Sasikala
to Tr. VN.

Kanniyappan, Proprietor,

Lakshmi Marbles,

Choolaimedu, Chennai — 94
towards the cost of marbles and
blaze titles supplied to Sengamala
Thayar Memorial College for
Women at Mannargudi.

10,82,420.00

P-1382
P-1109

PW.190

229

Amount spent  towards
electricity power connection
for 31-A Poes Garden (new
residence) for SC Account
Nos.203-43-209 SC Connection
charge

Rs.1,400/- security deposit

Rs.1,000/- Electricity consumption
charges upto
30.4.96 — Rs.30,210/-

40,690.00

P-67

PW.21

230

Amount spent for securing
electricity power connection in
respect of SC No.208-43-
216 to 208-43-219 for 31-A

Poes Garden at the rateof
Rs.6,400/- per service connection

25,600.00

P-67

PW.21

231

Amount  paid to Tr.
Rajesekaran from SB Alc.
No0.25389 of Canara Bank
Mylapore of Tmt. J.
Elavarasi. On 28.1.93

30,000.00

P-1613
P-1614

PW.201

232

Amount paid to United India
Insurance Company from SB
No0.25389 of Tmt. J. Elavarasi.
On 31.3.93

9,369.00

P-1613
P-1615

PW.201

233

Amount  paid to Tr.
Subbarama Reddy from SB A/c.
No0.25389 Canara Bank Mylapore

of Tmt. J.
Elavarasi. On 12.5.95

4,410.00

P-1613
P-1616

PW.201

234

Amount  paid to Tr.
Srinivasalu Reddy from S.B.
A/c. No.25389 Canara Bank
Mylapore of Tmt. J. Elavarasi.
On 12.5.95

4,590.00

P-1613
P-1617

PW.201
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235

Amount spent  towards
providing extra amenities in
Swaraj Mazda Vans (Three)

TN -09/H-3541, TN-09/ H-
3595 and TN-09/H-3506 of M/s.
Anjaneya Printers (P) Ltd., paid
to Tr. Mohan, Nikhil enterprises,
Chennai -

14

7,50,000.00

P-1940
P2031

PW.201
PW.148

236

Expenditure towards
electricity consumption
charges in respect of SC
No.211-11-179 dt 1.8.75 of Jaya
Publications at C-8, Thiru-vi-ka
Industrial Estate,

Chennai — 32 for the check

Period

2,27,750.00

P-805

PW.149

237

Expenditure towards
electricity consumption
charges in respect of S.C.
No.211-11-180 dt. 1.8.75 of
Namadhu MGR at C-8 Tr-vi-
ka Industrial Estate for the

check period

27,529.00

P-806

PW.149

238

Expenditure towards
electricity consumption
charges in respect of SC
No.211-11-261 dt 17.3.90 at MF-9,
Guindy  Industrial
Estate, Chennai — 32 in the

name of M/s. Jaya
Publications.

2,69,102.00

P-798

PW.19

239

Expenditure towards
electricity consumption
charges for the premises of M/s.
Jaya Publications at

MF-9, Industrial Estate

Chennai-32 for the check period
(including deposit of Rs.12,000)

97,381.00

P-789

PW.149

240

Expenditure towards
electricity consumption
charges including deposits in
respect of the premises of
M/s. Anjaneya Printers (P)

Ltd., at No.48, Jawaharlal
Nehru Road, Chennai — 97

1,594.00

P-804

PW.149
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241

Expenditure towards

electricity consumption charges
and deposits in

respect of SC No.211-11-

273 of M/s. Jaya Publications for
the period from 9/92 to 12-93

1,08,138.00

P-807

PW.149

242

Expenditure towards
electricity consumption
charges and deposits in
respect of SC No.211-11-

303 of M/s. Sasi Enterprises at
A-28, Industrial Estate, Chennai —
32 for the check period

58,889.00

P-808

PW.149

243

Expenditure towards
electricity consumption
charges of M/s. Anjaneya
Printers (P) Ltd., in the name

of the following service
connections viz.,

i. M/s. Sastri Manufacturers, SC
No.211-05-141 for the period
9/93 to 4/96 — Rs.

1,33,766/-

ii. M/s. Sastri Manufacturers, SC
No.211-05-142 for the period 9/93
to 2/95 (disconnected) -
Rs.

1,447/-

iii. M/s. Uni Offset Printers SC
No.211-05-273 for the period

9/93 to 4/96 — Rs.
1,82,127/-

iv. M/s. Amar Enterprises SC
No.211-05-275 for the period
9/93 to 4/96 — Rs.
4,21,093/-

7,38,433.00

P-800
To 803

PW.149
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of Luz Church Road, Chennai —

244 | Amount paid to (over and above 4,63,000.00 |P-1903 PW.30
the document value P-1924 PW.201
concerned in  document P-1925
No.282/94 dt. 27.6.94 of SRO P-1935
North Madras) M/s. Fiesta P-1903
Properties (P) Ltd., by M/s. Jaya P-1933
Publications towards the cost of To P-
acquisition of flat at Door N0.9899 1935

4 11,56,56,833.41

Total
245 | Vijayasekar Services 44,341.35
246 | Thevar Automobiles 9,73,452.00
247 | Kumaran Silks 4,84,712.00
248 | James Fredrich 30,00,000.00

Grand Total 12,00,59,338.76

It appears that the aforementioned expenditures are

classifiable as follows:

(2)

(b)

(h)
(i)
()
(k)

Amounts paid towards interest in respect of
the loan.

Amounts paid to Corporation of Madras
towards sanction of building plan.

Amounts paid to Corporation, MMWSSB.
Amounts paid for the purchase of provisions.
Amounts towards LIC premium.

Amounts paid towards DD Commission.
Amounts paid to telecom and Electricity
Department.

Income Tax and Wealth Tax.
Household Expenses.
Marriage Expenses.

Other outgoings.

The Trial Court after analyzing oral and documentary

evidence came to the conclusion that the accused have not
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disputed the loan transactions and as a result whereof it held
that the prosecution has proved Item Nos.1 to 8 of
Annexure-IV. In respect of Item Nos.9 to 21, the Trial Court
after duly considering the evidence, both oral and
documentary, held that the accused did not dispute the
statutory permission obtained by them for constructing new
buildings and addition of the building as noted in Exts.65, 64,
51, 54, 63, 56, 48, 49, 50, 59, 60, 61, 62, 66 and 76,
respectively and therefore, it appeared that the receipts for
such payments and the proceedings maintained by the
concerned municipal authority had been established by the
prosecution. Similarly, the Trial Court held that payments
made with respect to item Nos.23 to 35, 37 to 44, 46, 48 to 54
& 56 to 176 had been proved by the prosecution. The
corresponding documents have already been accepted before
the Court and hence such expenditure has been proved by the
prosecution. With regard to Item Nos.178 to 198, such
expenditures were never disputed on behalf of the accused
before the Court. After analyzing the evidence of the

prosecution witnesses and their depositions, it held that item
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Nos.229 & 230 have also been proved by the prosecution.

24. The Trial Court has duly considered the objections raised
on behalf of the accused and rejected the same. Similarly, the
Trial Court has also dealt with other expenditures such as
household expenses (Item No.225 in the Chart) and the
objections raised on such account on the ground of
overlapping entries and it came to the conclusion that the
argument of the learned counsel raising the objections cannot
be accepted. After analyzing the oral and documentary
evidence placed on record and the judgments cited before it,

the Trial Court came to the following conclusion:

“Prosecution has proved beyond reasonable doubt
that as against the income of Rs.9,91,05,094.75
and expenditure of Rs.8,49,06,833.00 during the
check period, Al acquired and possessed in her
name and in the names of A2 to A4 and in the
names of the business enterprises acquired in their
names immovable properties and pecuniary
resources of the value of Rs.53,60,49,954.00 which
she could not satisfactorily account. Hence, acting
u/Sec. 248 (2) of 896 Spl.C.C.208/2004 Cr.P.C., Al
is hereby convicted for the offence punishable
u/Sec. 13 (1) (e) R/w. Sec. 13 (2) of 1988 Act.

Prosecution has proved beyond reasonable doubt
that, A1 to A4 were parties to criminal conspiracy
with the object of ac<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>